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LEGISLATIVE ASSEMBLY 

Saturday, 16th November, 1946 

The Assembly met in the Assembly Chamber of the Council House all 
Eleven of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) 
in the Chair. 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 

SARA! Puru.Nx InGAH HOUSING SCHEME IN DELBJ 

625. *Pandit Sri Xrishna Dutt Paliwal: Will the Se.cretary of the Health 
Department please state: 

(a) if it is a fact that Sarai Purani Idgah Scheme for re-housing the poor ia 
Delhi is executed; and 

(b) number of families getting the benefit of that scheme? 
Kr. S. R. Y. Oulsnam: (a) The scheme has not, yet been finally approved. 

(b) The Delhi Imrrovement Trust is taking a census of the persons who are 
likely to be affected by the execution of the scheme, and the number of 
families which will be entitled to the benefits of the state·aided ro-housing 
scheme will be known on completion of the census. 

Pandit Sri Krishna Dut.t. Paliwal: May I know from the Honourable Mem-
ber the stage at which the scheme stands at present? 

Kr. S. B. Y. Oulsnam: The scheme has ~  published for public objectiona 
and it is now under the consideration of the Trust. 

Pandlt. Sri Kri8hna Dut.t Paliwal: How long will i. take to get &heir final 
approval? 

1Ir. S. B. Y. OuJmam: I cannot say that. 

Pandit Sri ltrishna Dutt Pa.Uwa1i: May I know if the location of the alter-
native accommodation proposed to be provided for the persons coming under tile 
soheme is close to the place of the scheme? 

JIr. S. B. Y. Oulsnam: I understand that the whole question of the accom-
modation of those who will be displaced is under the consideration of the Trust. 

Pandlt Sd XriBlma Dutt Pal1waJ.: May I know what is the shape and design 
of the houses which are going to be provided to those people and whether they 
will bve electricity and water supply? . 

JIr. S. R. Y. Oul8Dam: Yes, Sir. Electrioity and water will oertainly be 
provided. As regards tl1e design of the houses I shall have to ask lor natiee 
of that question. 

Pandlt. Sri ErIahDa Dutt Pa.1i1nl: Will notioe be served upon the inhabitants 
when the scheme is finally approved? 

JIr. S. B. Y. OuIsnam: Yes, Sir. I believe that notice to vacate will be 
given in the case of those persons who are required to vacate their houses. 

RESERVATION OJ' POSTS OJ' CIvlL SuBoEONS FOB EuBoPBAN IM.S. OnrCFJ1,8 
626. *P&nd1t Sri Xris1ma Dutt Paliwal: Will the Secretary of the Health 

Department please state the steps which the Interim Government have taken or 
propose to takb to remove the reservation of several posts of Civil Surgeons for 
European I. M. S. Officers only? 

Kr. S. H. Y. Oulmam: The posts are reserved under orders passed by the 
Secretary of State. The whole question of the termination of the I.M.S. 
(Civil) as a Secretary of State's service is under the active consideration of 
Government. 

(1155) 
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Seth Govind Daa: Are the Government of India going to represent to the 
Secretary of State that such reservation is detrimental to the interests of this 
country? 

JIr. S~ E. Y. OulaDam: I hav.e said t.hat the matter is under the considera-
1;ion of the Government and the point whioh the Honourable M'Elmber has made 
will certainly be borne in mind. 

Lala De8hbandhu Gupta: May I know if it is a fact that in Delhi we can 
haVE< only a European I.M.S. as civil surgeon and not an Indian? 

JIr. S. B. Y. Oulanam: The post of Civil Surgeon, Delhi, is one of the posta 
which are reserved for European officers under the rules made by the Secre-
1;ary of State. 

ROOVAL OF COLOUR PREJUDICE AND FAVOURITISM IN W. A. C. (1) 

0'1. 'Wa.Ddit, ~ KrllbnaDlJtt Paliwal: Will the Secretary of tht' tlll~ 

Departmthlt please state the steps which the Interim Government have taken 
or propose' to take to put an end to colour prejudice and favouritism in Ul. 
W.A.C. (I)? 

Xr. G. S. Bhalja: The Interim Government, Sir, are satisfied that steps t.l 
prevent favouritism or colour prejudice have been taken, and I may remind the 
Honourable Member that this Corps will be disbanded entirely by 1st April 1947. 

Babu Ram Na.n.yan Singh: What are the steps that have been taken to 
Tnmove this? 

JIr. G. S. Bhalja: The instructions of Government. 

Shri Sri Prakasa.: Could we know the nature of the colour prejudice and 
favouritism? 

Mr. G. S. Bhalia: If ever there was any colour prejudice or favouritisIll-
and I ~  that there ~t t will now be stopped. 

RBCOVlmY OF EXPENDITURE INCURRED IN INDIA ON BEHALF OF U. K. AND EAsTEBJr 
. GROUP COUNTBIES 

_. *Kr. Xa.nu SUbed&r: (a) Under how many accounts has the Honour-
able the Finance Member incurred expenditure in India for and on behalf of (i) 
the Government of the United Kingdom, and (ii) the  Eastern Group countries? 

-ed? 

(b) How much has this expenditure been during each of the last five yea.rs7 
(c) How much expenditure is still being incUl'1'ed, and for wba\ purposed 

(d) By 'What processes and in what manner have these moneys been recover-

(e) If they have Dot been recovered, what steps are Governm.ent taking for 
ilbeir reoov.ery? 

The Bonou.rab1e Kr. Llaquat AU Dan: (a) Mainly under the Defence Ser-
vi(,p.E' Acoount. and to 8 minor ~t on Civil Aceopni; mainly in r ~ of the 
iollowing t ~ 

(1) Evacuees. 

(2) Internees. 

(8) Lascar's pensions. 

(4) Requisitioned ships. 

(5) Mica bonus. 

{b) On Defence Services Account the expenditure has been as follows: 

1941-42 • 

~~  • 

1943-44 . 

1944-45 . 

1945-46 (Estimates) 

lJJ. l\Wdls of TUP,668 
193,53 

305,99 

377,87 
45,'>,13 

34G.56 



STAlI.UD Qt7B8TIONB AND AlfIWDI 1157 

The figures for the expenditure on Civil ACCQUnt are not readily available 
but are comparatively small. They are being collected and will be laid on the 
table of the House in due course. 

, (0) The net expenditure that will arise in the Defence Servics Accounts in 
1946-47 on behalf of the Government of the U.K. is estimated at Rs. 34,23 
lakhs, mainly on pay and allowances of Indian troops serving overseas on Impe-
rial duties, pay and allowances of troops in India and other formations required 
for the maintenance of troops and expenditure on stores for these tiroops, tranll-
portation charges, accommodation 8iDd other miscellaneous charges and termi-
nal charges such as war gratuities, release leave pay, etc. In this connection 
a reference is invited to the Explanatory Memorandum on the Budget Esti-
mates for t~ Defence Services 1946-47. Except for a trifling amount repre-
senting arrear transactions, there will be no expenditure incurred on behalf of 
the Eastern Group Countl-ies in 1946-47. The extent of the expenditure on 
.civil items mentioned in reply to part (a), which continues to be incurred. will 
be known ~  figures Ih&ve been collected as indicated in reply to part (b) of 
the question. 

(d) and (e). Und.er the Financial Settlement regulating the allGcation of 
-defence expenditure between His Majesty's Government and India during the 
war, the expen(Rt;ure inLurred by. the Government of India on defence eervioe& 
::and supplies lees thSoil portion debitable to India revenues is recovered currently 
from His Majesty's Government. That Government's liabilities in respect of 
the previous years have all been discharged by sterling payments. Similarly ex-
penditure incurred in the current year on behalf of His Majesty's Government 
is also being recoverE\d currently in the same manner. The civil expenditure is 
likewise being recovered froin Ris Majesty's Government in sterling. 

JIr. llaau Sllbe4ar: Will the Honourable the Finance Member examine the 
;ques.ion' wnether, in regard to the supplies made to the E8Eltem Group coun-
tries (in which, I Understand Australia and South Africa are included) 8ItlY 
moneys for the past expenditure incurred by the Government of India on their 
behalf are still due and, if so, whether those countries should not bE' ll~  upon 
io pay them to India directly instead of these debittl being put in the sterling 
balances to the credit of India? 
The ,Honourable Mr. Liaquat Ali Khan: Sir, I do not think there are any 

outstandings but I will have the matter examined as s'.lggested by my Honour-
.&ble friend. 

RENT OF REQUISITIONED PROPERTIES 

629. *Mr. Ma.nu S.bedar: (a) Will the Secretary of the Defence ~ 
ment please ~ t  by how much the rent of requisitioned properties has been 
brought down from the figure of nine crores of rupees a year given at the time 
.of the last session of the Assembly? 

(b) Which c1S8S6a of r ~  are still under occupation, and why ? 

(e) Why did the process of de-requisitioning take so long? 

<d) Is it a fact that for de-requisitioning, special men have been called ()1it 
from Er.gland? If so, what are their names and their salaries? 

Mr. G. S. Bhalja: (a) The position as at.3Oth September ~ is 88 follpws: 

Rental of requisitioned' property 

Rental of hired property 

In lakh. of rupees 

620 

152 

772 

There has been a deerease of Rs. 1.34 crores since December 1945 and tbiI 
has been achieved by the relellBe of 4,152 buildings and 934 lands. 

(b) I lay a statement on the table showing the classes of premises still under 
.occupation. 
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(C) There is no longer any delay in the process of de-requisitioning once it ia 
decided that the property can be released; but the requirements, of tne .Armelt 
Forces are still considerable, because those coming back from overseas are-
almost as many as those being ~ l . 

(d) Yes, Sir. Of a total of 197 officers, 30 have been brought out from Eng-
land. Three Deputy Assistant Directors and twenty-three Area Lands, Hiring8-
snd Disposals Officers have been recruited in the United Kingdom. A state-
ment is laid on the table E.howing their names and salaries. 

Classes 

StaUfMnt [in reply to part (b)) 
Claall88 of premises still under occupation 

Reasons 

, { Being used as hospitals and by other administTa-
(i) Schools and other Educational Esta- tive units. Tlie releas'l of this class of aceom-

blishments. modation is being given the highest priority. 

(ii) Hospitals . 
( Only 4 premises are affected in the whole country 
-{ Will be released as hospital requirements of 
l the Armed Forces fall. 

(iii) Public Buildings and Institutes . {Being used in most cases owing to the increasell 
fiT) Commercial &ad Industrial buil- olerical staff of establishments and will be re-

dings. leased as demobilizatiOD progresses. 

(v) Storage aooommodatiOD 

Until the establishment of ths Armed Feroes u 
. {Carmot be released until it j" possible to dispoee 

of stores. 

fft) l\eaident.ial ~. •. reduoed still further it will be ll8C8B8&ry to re-
(vii) Other buildings including Hos- tain a proportion of the buildings for resideD.-

pitala. tial purposes. 

lhfIUI7I..t ....... ~ 

Mr. ~. K. Brittain 

.. ~. Parry 

.. Gallaher 

StatUMflt [in reply to part (tin 

8alat:1 
Per melUl8lD 

Rs. 

~r .. .r.c.acr., Hiri. GIld DWpoealI Ojftetw_ 
Mr. B. G. Abrahams 

" H. V. Littler 

.. V. W. G. Barrell 

" P. G. White 

" A. I. G. HardiDc 

.. A. Hinton . 

" I. E. Hilla • 

.. K. B. Kilner 

Oversea-pa,. 
r~ 

t. 
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:Mr. L. Strudwick 

P. A. Greig 

E. Lake 

E. G. Brown 

J. M,'ddings 

L. S. Gillard 

_" H. F. Midworth . 

L. A. Hamson . 

D. O. J. DUD can 

" H. E. F. Mill'lr . 

" W. J. H. Shepherd 

. .. H. C. Morris 

J. B. EaBtmure 

.. D. G. Baker 

K. L. Eaves 

I 

Salary 
per meIlllem, 

Rs. 

760-25-860 

Overseas pay 
~ Illl  

£ 

25 

NOTE.-8 of these officers have 
been engaged. on a €alary above 
the :miniJnum. 

In addition th·) undermentioned, who were serving as military officers in L. H. &; D • 
• ervice, on rd"a;tl from the Army, have been engaaed. on civilian contracts in the appoint-
<JDIIIlts they held as military omeara :-

A .... kmt DtrectorB-

Mr. C. R. Beale 

.. E. W. Popple 

<Depvly A .... 1tmI DtrUlorB.-

Ilr. L. P. Brooks 

.. A.S. Gill . 

•  } 1,600-50--1,'700 

J 

•  } 1,100-3'1/8-1,260' 

·  J I 

30 

26 

Ilr. )[anU Subeclar: May I know why, from this enormous expenditure of 
:Rs. 9 crores a year or Rs. 75 lakhs a month, the military department have 
:failed to bring it down to anything less than Rs. 7 crores, and why twelve 
mOllths after the war this country should still go on bearing this very heavy ex-
,penditure? May I know whether it is due to the slowness of demobilisation, 
and whether demobilisation has not taken place according to the schedule origi-
nally fired? May I know whether there have been any special causes for the 
-delay in demobilisation? 
Ilr. G. S. Bhalia: I suggest that all these questions have been gone into 

-iully in connection with the debate on the Bill to continue certain emergency 
powers in relation to requisitioned land. I have given a repiy to all these ques-
·ti.ons before, and I hope the House will not wish me to repeat what I have 
.already said. 
Kr. Jlanu Subedar: I am asking the Honourable Member to make clear to 

~  House now why a heavy sum of Rs. 7 crores should still be borne by this 
tCIOuntry, and whether'it is due to incompetence or dereliction or whether it is 
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due to delay in demobilisation which has left us with bill of Re. 7 crorea a year,. 
which is a very heavy outlay. 

JIr. G. B. Bhalja: I explained before that the armed forces of the country-
the men in lmiform-were still roughly four times the normal peace-time 
strength. I have already explained that we had large Bcale movements of 
.-oops from the east and from the west; and for these reasons-(these are the 
main reasons) and also because we have got property worth crores of rupees to> 
be stored and guarded, etc., all of which require accommodation-the progress 
of derequisitioning is not so rapid as we ourselves would like it to be. As re-
gards the particular point about the progress of demobilisation, demobilisation 
is slightly behind schedule-for reasons which I need not go into at the mo-
(llent-but on the whole demobilisation has not been delayed to the extent the. 
",urgestion seems to be. 

JIr. Ahmed E. B. .Jafter: In view of the fact that hundreds of bungalows: 
Which were built by Government during the cours.e of the war round abouiY 
ysrious cantonments in India are being demolished and auctioned, why is it 
not pGssible for the Honourable Member to retain them and accommodate these 
officerlii who are coming from overseas in these hutments, so that the properties 
now in"the possession of the Government which were requisitioned may be 
derequisitioned in the immediate future? 

JIr. G. S. Bhalja: I can assure the Honourable Member straightaway thai 
wherever there is accommodation available for troops coming from overses&, 
theatres, specisl accommodation will not be reserved for them. 

Mr. Ahmed E. B • .Jaffer: Why not derequisition all these properties which-
are in the possession of the army and remove all those officers who have enjoyed 
these palatial houses in the past to the inconvenience of the civil population, 
and shift them into hutment accommodation round about the various canton' 
ments in India, which are now being auctioned for a song and are being demo-
lished and thrown away? 

llr. G. S. Bhalja: I do not accept the implication that this happens on &0-
leale on which my Honourable friend suggests that it exists. 

Dlwan Chaman LaU: Why was it necessary to import 30 European officen; 
for derequisitioning? 

Ill. G. S. Bhalja: I explained that in connection with another question only 
on the 13th November: persons with technical qualifications were required, and 
unfortunately in spite of advertisements in the -press here we could not get the 
requisite number of Indians possessing the technical qualifications. 
_ Diwan Cbam.an Lall: Is it a fa,ct that the academic qualifications were s().. 
engineered as to enable only Europeans .to occupy these posts? 

Mr. G. S. BUla: 1 do 110' think 80. 

Seth Govind Daa: Are they being requisitioned temporarily or for perma..· 
nent posts? 

)(r. G. S. Bbalia: Requisitions are always temporary t 
Diwan Chaman Lall: May I ask my Honourable friend whether it is a faet· 

that Bmong these 30 men lawyers have been imported from Great Britain? 
Mr. G. S. Bhatia: I cannot say offhand; the lawyers might also be engineers· 

or surveyors; it is quite possible that a lawyer may be a surveyor as well. 
Diwan Chaman Lall: That means that my Honourable friend has not actu-

ally examined the position and therefore he is not in a position to tell the IJouse-
what his actual qualifications are? 

Mr. G. S. Bhalja: That is not so; I have said that the men who have been' 
recruited are those holding the necessary technical qualifications; if in addition 
to those technical qualifications, anyone happens to be a lawyer, I do not think1 
that it is a disqualification. 

JIr. President: Order, order: I think this is getting into an argument. 
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Sardar Ilangal Singh: May I know whether in view of the food shortage in 
this country, Government will give first priority to release agrioultural lands 
that have been requisitioned by the military authorities? 

Kr. G. S. Bhalja: Wherever possible I should say that agrioultural land 
which was not immediately required has been given out for purposes of eulti-
vation. 
Sri •. Ananthuayanam Ayyangar: May I know if at the time of the origi-

nal requisitioning any such group of men-30 Europeans--were brought here 
for requisitioning purposes? 

Kr. G. S. Bhalla: No, Sir. 
Sri •• Ananthasayanam Ayyangar: If there was no need at the time of re-

quisitioning to get these officers, why is it now that you have had to get thirty 
men out from England for derequisitioning? I want an answer to thia ques-
tion. 

Kr. G. S. Bhalja: The volume of work went on increasing since the process 
of requisitioning began, and 86 the volume of work increased the number of 
officers had also to be increased. 

111' •• anu Subedar: May I know in what period the demobilisation is ex-
pected to be completed, so that that particular reason for continuing requisi-
tioning would drop out? 
Kr. G. S. Bhalja: I think the bulk of the armed forces will have been demo-

bilised by October 1047. 

Sri •• Ananthasayanam Ayya.ngar: Do these legal advisers know anything 
about Indian law and Indian conditions? Have they any other qualificILtions 
than knowing English la.w? 

Kr. G. S. Bhalja: How does the question of legal adviser arise ou. of this 
question, Sir? 

Sri •. Ananthasayanam Ayyangar: One of the thirty is a legal adviser? 

111'. President: There will be no further argument. I am calling the next; 
question. 

NON·INDIAN PmsONERS OF WAR IN INDIA 

630. *Kr. .anu Subedar: (a) Will the Secretary of the Defence ~ 

ment please state how many prisoners of war of non-Indian origin have been 
maintained in India, and where? 

(b) What is the total amount of expenditure incurred during each of ,he 
last five years? 

(c) Is any expense being incurred now? If so, how much per month? 

(d) What steps have been taken for their r ~~r t  

(e) Are these moneys recovered from the Government of the United King. 
dom? If so, in what form? If not, why not? 

Mr. G. S. Bhalja.: (a) The total number of prisoners of war of non·Indian 
origin maintained in India was 70,933 comprising 68,390 Italians and 2,548 
Japanese. They were maintained at the following places: 
Bangalore, Bhopal, Ramgarh, Debra. Dun, Yol, Bikaner and BalelL 
(b) The total amount of expenditure incurred during each of the last fiy& 

years on the maintenance of prisoners of war of non-India:! origin is as folloWB: 

In lakhs of rupees 

1941-42 8,76 

1942-43 6,65 

1943·« 7.23 

19«-45 4.58 

INll-4fI 2.80 

Total 3&.&J 
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(e) The expenditure is now diminishing from month to month as prison61'S 
are being repatriated. The expenditure for the month of September is esti-
mated at Rs. 8 lakhs. 

(d) All Japanese prisoners of war were repatriated in May 1946. The 
number of Italians repatriated up to date is 65,192 and shipping has been 
allotted to repatriate the remainder by the end of November 1946. 

(e) The entire expenditure on the maintenance of Italian and Japanese 
prisoners of war captured beyond Indian borders is recovered from His 
Majesty's Government in sterling like other recoverable expenditure incurred by 
the Government of India on behalf of His Majesty's Government. The ~ 

of maintenance of Japanese prisoners captured within Indian borders during 
the Assam campaign is the liability of India.. 

Kr. llanu Subeda.r: My Honourable friend gave figures which were not quite 
intelligible. Does he mean Rs. 8 crores a year was spent, or was it Rs. ~  

lakhs a month? 

lrlr. G. S. Bhalia: I gave the figure for 1941-42 as Rs. 876 la.khs. All these 
figures are given in lakhs. 

Dr. Zia Uddin Ahmad: May I know what portion of this Rs. 30 Cl"Ores has 
been ~t  to the account of the Indian exchequer and how much to His 
Majesty's Government? 

lIr. G. S. Bhalja: I have not got the exact figure, but I think for purposos 
of allocating costs, the number of prisoners on whose account the cost was 
debited to the Government of India was 650. * 
Dr. Zia Uddin Ahmad: The rest goes to the account of H.M.G.? 

1Ir. G. S. Bhalja: Exactly so. 

Seth Govind Daa: May I know, when these prisoners were detained in India 
on account of imperial policy, why should India bear the cost of their remain-
ing here? 

1Ir. G. S. Bhalja: I said that the cost of all prisoners captured outside the 
borders of India had been debited to His Majesty's Government in the United 
Kingdom. 

Kr. Malnu Subedar: Apart from these costs, may I know whether the Gov-
ernment of India have incurred any heavy capital costa for putting up their 
camps and for their transit or in any other manner? I think these are main-
tenance costs which the Honourable Member mentioned. 

JIr. G. S. Bhalla: I am afraid I must ask for notice of that question. 

BURMA. REFUGEES SERVING IN CENTRAL GOVERNMENT 

631. ·Kr .• &nu Subedar: (a) Will the Honourable the Home Member please 
.tate how many Burma refugees are still serving in the Central Government and 
in which Departments are they? 

(b) Has the Government of Burma demanded the services of such men? 

(c) What is the present position of thel!e negotiations and how many men 
ha.ve already been sent back and how many are going to be sent from the 
services? 

The Honoun.ble Sardar Va.l1abhbhai Patel: (a), (b) and (c). Information is 
being eollected and will be laid on the table of the House in due course. The 
Government of Burma have asked for the return of some of their employeeR 
and this request has in general been complied with. The remainder are em-
ployed only in temporary posts and to the extent that they are non-Indians, 
they will be covered by the recent orders about the ban on the employment 
of non-Indians. 

1Ir. llanu Subedar: Are Government aware that there is a lot of heart 
burning among regular Indian servants of the Indian Government ;hat some 

·Vide conection at page 1180 of Debates. 
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·of the places which should have been given to them have been given to these 
refugees, non-Indians from Burma and if that is so, will the Honourable 
Member make inquiries and try and repatriate these non-Indian refugees, who 
may be in Government service now, to their own country? 
The Honourable Sa.rdar VaJlabhbhai Patel: The inquiry which my Honour-

· able friend wants to be made will be made and necessary steps will be laken. 

RADIO LIOENOES IN INDIA 

632. *)[r, Manu Subedar: (a) Will the Honourable Member for Information 
and Broadcasting please state the total number of radio licences issued in India 
· and the comparative figures for the last five years? 

(b) What was the total number of radios imported in India since 1he 
beginning of the war? 
(c) How many radios imported on Government account are still with GOT-

·ernment? 

(d) What has happened to the radios, which were in use by the soldiers and 
,how many are there 1 
(e) How many new broadcasting stations are going to be installed and is the 

.machinery for them on order? If so, where and at what price? 

The Honourable Sarciar VaU&bh.bhai Patel: (a) The total number of current 
.radio licenses in British India on the 31st August 1946 was 2,16,420. The 
· figures for the previous five years are 1108 follows: 

1941 1,36,804 

1M! 

1M3 

HI44 

1945 

· The figures for the Indian States are nOl available. 

1,61,'100 

1, '11,616 

1,88,019 

2,02,924 

(b) The total number of radio sets imported in India through the commer-
· .cial channafs is 1,51,266. Radio sets imported on Government account total 
.53,917. 

(c) None. 

(d) Wireless sets issued to units remain the property of that unit until ill 
dttiLandment when the sets are returned for re-distribution. Due to the t ~ 

·-of troop movements to and from India during 1945 and 1946 and due to heavy 
wastage which occurred in action, it is not possible to state how many seta 
· originally issued are still in service. A census is being taken. . 

(e) Plans, both long-term and short-term, have been prepared for the 
development of broadcasting in India. The number of new centres that cun be 
established will depend mainly upon fina.nce, the availability' of equipment and 
ribe provision of technical staff. The scheme has, however, not yet been fin-
alized and no order for the machinery has so far been placed. The last pan 
-of the question does not arise. 

JIr. Jlanu Subedar: In view of the very small number of licences in this 
country and the veI'6 useful purpose which broadcasting is parforming for the 
'Public, may I know whether Government will either undertake themselves or 
subsidize a scheme for the production of a popular radio set at a very cheap 
l>rice, from Rs. 20 to Rs. 30? -

The Honourable Sa.rd&r VaJIabhbhai Patel: Radio sets at cheaper rates are 
being prepared by some important companies and they have approached the 
,Government about the matter. It is being considered. 
Kr. ][anu Subedar: That important company referred to by the Honour-

able the Home Member is offering those sets a.t about Rs. 95 and I feel that 
.having regard to the very small intrinsic value of the raw material involved 
>in this article, if it were properly managed, it could be produced at 
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between Rs. 20, 30 and 40. Will Government have an inquiry made into this· 
problem and if necessary help and subsidise the manufacture of sets at a cheap· 
price? 

'l'Il.e B.oDour&ble 9ardar Vallabhbhal Patel: If, as is suggested, cheaper se. 
can be made, the suggestion will cerla.inly be examined. 

Sri K. Anantha8&ya.nam Ayya.np.r: Is it a fact that some time ago a 
model cheap set was manufactured by the Government, for being copied by 
other mLnuiarturers ~ this country, at a cost of Rs. 50? 

The lIonoI1rab1e 8&rdar Va.Uabhbhai Patel: I wan' notice. I am not aware 
of that. 

ClmATION OJ' CIvIc GUABDS .urn CIvn. DEFENCE COBl'S 

ea. *Seth GoviDd Du: Will the Honourable the Home Member plea.,· 
date : 

(a) whether Government are aware of the t r ~  that are breaking oui· 
at different places; and 

(b) (whether Government propose to revive the system of civic guards and to· 
establish people's own civil defence corps in all parts of the country in co-
operation. with Provincial Governments under the authority of we Central 
Government and in co-ordination with the military command? 

The Honourable S&I'dar Vallabhbh&i Patel: ( a) Yes. 

(b) The organisation of {livic guards was formed under an ordinance which 
has expired. In so far as the Provinces are concerned, the question whether 
the same or similar organisation should be formed is within the discretion of 
the Provincial Governments. 

Seth OovtIld ,Das: Are Government contemplating the establishment of civic' 
guards in the Centrally administered areas? 

The Honourable Sardar Valla1ib.bhai Patel: No, Sir. 

Seth Govind Daa: Will Government then consider that some sort of co-
ordination of these civic guards is necessary, if these are established in ,he· 
provinces? 

The Honourable S&rdar Vall&bhbhai Patel: Different provinces have differen_ 
conditions and the Government do not propose to interfere with the discretion 
of the Provincial Governments. 

Dr. Zia Uddin Ahmad: What is the information of Government, whether 
civic guards like cholera pills, create the trouble themselves? 

. Sri K. Ananth&s&yanam A.yyangar: May I know whether disturbances are 
iaking place in the city of Delhi? Actually some stabbings have taken place 
and the police do not come to the aid of the people there? 

The Honourable Sardar Vallabhbha.l Patel: That question does not arise. 
This question relates to civic guards. 

Sri K. A.nanthaSayanam Ayyangar: It arises out of the first part: whether 
Government are aware of ·the disturbances that are breaking out at different 
places. 

The Honourable Sardar Vallabhbb.&t Patel: This question refers to the whole 
of India, not Delhi only. 

Sri •. Anantbasayanam Ayyangar: Delhi is included in it. 
/ 

'!'he Honourable Sud&r Vallabhbhal Patel: But the stray stabbing ease8 
are Dot included in it. 

Srt •• Ananthuayanam A.yyaiDgar: Until some stabbing and death take 
place, the police are not to be found on the scene. The whole of last DigMc 
there was trouble here at Delhi. 
"1"Ile Honourable Sudar Vallabhbhat Patel: For the last ten days, the poliee-

have been working practically all the 24 hours and they have been thoroughly 
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exhauSted.. I do not think it is wise to encourage running after police help 
at every place. People must learn to defend themselves. 

18th Qmind Das: Under these circumstances, do not the Government think. 
_he civie guards would be helpful to the police in the centrally. administered 
areas? 

I'Iw Honoumble Bardar Vallabh.bbai Patel: The system of civic guards for' 
that purpose was found to be very unsuitable. 

Sri K. oanthasayanam Ayyangar: Does the Honourable Member want to. 
encourage hand to hand fight? 

Mr. Preai.dent: The Honourable Member is now getting into a discussion. 

lIZ. Sasanka Sekhar Sa.uya.t: How do the Government propose to help these 
people? 

'!'he Honourable Sardar Va1labhbhai Patel: By encouraging the people $0. 
defend themselves. 

UNDORM POLIOY RB LIOBN0lI:8 FOR FIREARMs UNDBR TlIB lNDIAN ARMs ACT. 
es4. *Seth Govind Das: Will the Honourable the Home Member please-

state: 
(8) whether Government are aware of the fact that Provincial Governments, 

are, in practice, following varied policies in issuhg licences for arms, firearms· 
and ammunition under the Indian Arms Act; 

(b) whether Government propose to initiate a uniform policy throughout the 
country in the matter of granting these licences on a systematised standard 
basis based on certain well-considered qualifications thought fit by Government; 
and 

(c) ~ t r Government propose to add in the schedule of examptees under-
the Indian Arms Act all the members of both the Houses of all the r ~ 

Legislatures as also the members of the Constituent Assembly? 

'l'he Honourable Bardar Va1labhbhai. Patel: (a) Yes. 

(b) Having regard to the different circumstances prevailing in different Pro-
vinces, the inter-relation between law and order and grant of arms licences, and. 
the impossibility of laying down any hard and fast standard rules on the sub-
ject, Government consider that tile discretion at present vested in the Provinces-
should remain. 

(c) Government do not consider that such exemption is necessary. 1 have 
no doubt that the application of individual members who need protection by 
guns or other arms will meet with a satisfactory response from District and 
Provincial administrations. 

Seth Govind D'88: Are the Government aware that even for those people-
who hold licences it is not possible to get these arms if they go in the market 
to purchase them? 

The Honourable Bardar VaJ1&bhblhat Patel: Licences to members referred to-
in the question 'Will be freely given if applied for. 

Seth Govind ,Das: I am not asking about the licences. What I want to-
ask is that in spite of the fact. that people do possess l ~  and yet when 
they go to the market and try to buy these arms, they are not available in 
the market? 

'l'he HonoUrable Bardar Va1labhblhai Patel: I am not aware of the fact that 
the licencees find any difficulty in the purchase of arms because we have no. 
received any such complaints. 

Kr. Ahmed E. H. J&1Ier: How is it that in the province of Bombay, 
though arms are ava:nable, people were prevented from buying them? Is the-· 
Honourable Member aware of the order issued by the Government of Bombay 
to the dealers of arms and ammunition in the province of Bombll.Y thBt they 
cannot sell arms to anyone? If so, will the Honourable Member consider the-
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.urgency of removing this ban which has been already issued by the Bomb&J 
<Government? 

The Ronourable Sardar Valla.bhbhai Patel: I do not think that the Govern-
JDent of India can interfere with the discretion of the Bombay Government in 
-this matter. 

JIr. Sasanka Sekh&r 8aDy&l: As a measure of prevention of offences againsl 
-women, will the Government consider the desirability of including women-folk 
-of our country in the exemption list? 

The Honourable Sardar Vallabhbh&i Patel: Well, Sir, I am sure the Pro-
vinces will do the needful in the matter. 

Shri Sri Prakasa: Is it not a fact that dacoits and burglars have arms with-
-out any licences and that the law only operates against law-abiding citizens? 

The Honourable Sardar Vallabb.bha.i Patel: The dacoits and burglars have 
.a general license and therefore a Government licence is not necessary. 

LaJa Deahbandl1u Gupta: Will the Honourable Member consider the desira-
bility of issuing instructions to the Local Government of Delhi to renew all 
-such l ~  as were cancelled for the simple reason that ammunition was 
not bought by the licencees during a certain period? 
The Kopourable Sardar Vallabhbhal Patel: If those licencees whose licence. 

'have been cancelled will apply, the matter will be considered. 

Shri Sri Prakasa: In view of the fact that dacoits and burglars have no 
need to take licences, will the Honourable Member repeal the Arms Act and 
:allow law-abiding persons also to have arms without licences? 

The lloDourable Sardar Vall&bhbhat Patel: Certainly the law will be abro-
·gated when the whole populace becomes burglars and dacoits. 

BROADCASTING STATION AT JUBBULPORE. 

635. "'Seth Govind Das: Will the Honourable Member for Information and 
Broadcasting please state: 

(a) whether Government are aware of the fact that two Broadcasting 
:Stations are already located in the Marathi speaking areas, viz., Bombay and 
Aurangabad; . 

(b) whether Government are aware of the fact that broadcasts from Delhi 
and Lucknow Stations are made in a highly Persianised Urdu; 

(c) whether Government have decided to construct a Broadcasting Station 
:at Nagpur, a Marathi speaking town in the Marathi speaking areas; and 

(d) whether Government will consider the advisability of establishing this 
"Station at Jubbulpore in the Hindi speaking area? 

The Honourable Sardar Vallabh.bba4 Patel: (a) Yes, but the Broadcasting _ 
::Station at Aurungabad belongs to the Hyderabad State. 

(b) Government have received some complaints to this effect and the whole 
la.nguage question is at present under my active consideration. 

(c) and (d). The Honourable Member seems to be under a misapprehen-
·sion. Language is not the only criterion for new installations and it is possible 
to cover two different but adjoining linguistic tracts from the same station. 
'Government do not, therefore, propose to decide the question of a suitable 
'location for a transmitter in C. P. on linguistic basis only. 

STUDENTS FOB SPEcrAIJZED '!'RAINING SENT ABROAD BY CENTRAL GoVEBN1IrIIlNT. 

saG. *Seth Govind Daa: (a) Will the Honourable Member for Education 
-please la.y on the table of the House a statement showing the number of 
-students sent abroad by the Central Government at their (Government's) 
~  for higher and specialised' training during the last five years, with 
their quotas from each Province, the country to which they were sent, the 
·1!ubj€cts for the training ot the study for which they were sent lI.nd the expenses 
~ t have so far been and are hereafter to be incurred on them? 
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(b) III it a fad that a considerable number of ~  students wu MD. to 
Great Britain, though higher and more advanced technological training could be-
had only in the United States of America, and agricultural training in the-
U. S. S. R.? 
(c) Do Government propose to revise this policy and send students in future' 

to countries where best facilities for technological and agricultural training of 
the most advanced type are available? 

The Honourable Sri O. Rajagopalach&ri: (a) Two statements glVlng the-
information asked for are laid on the table of the House. These statements. 
include only those Central Government scholars who have actua.lly sailed. In. 
addition, there are 102 selected candidates who are awaiting either admission, 
or passage. No student was sent abroad by Government for studies during: 
1942 to 1944. A statement showing the revised estimates of expenditure for 
1945-46 (Rs. 9·05 lakhs) and budget estimates for 1946-47 (B.s. 46·07 lakhs) in 
connection with the training of these scholars is also laid on the table of the 
House. It is not possible to give exact figures of expenditure as it will invol VB 
a great deal of calculation on the basis of when each individual student Bailed. 

(b) During the last two years 199 students have been sent to the U.S.A .. 
and eight students to Canada, 214 to the U.K. and two to Australia. The-
country and institution in each case has been determined by the availability of' 
suitable facilities for the particular subject for which a student was selected. 
Admission for all the students selected for one subject cannot be seclU'ed in a., 
single institution or country. As regards the U.S.S.R. even if training facilities. 
were available and even if we ignore the question of language it is not probable· 
that that country would at the present moment receive foreign students. 

(c) The scholars selected for advanced studies overseas are being sent only-
to those countriell and institutions where suitable facilities for the subject 
concerned end and are aTai1able for Indian students and no question of a. 
rension of policy arisea. 

Bktemm' .howing the aubjects and n1lJDber of students sent over_ by the Central Gov--
ernment during 1915 and 1946 

J'rom IN5 Batch From 1146 Batoh I 
l!IubJ .... iAustraiia ToW. 

U. K. U. B.A. U.K. U.I!I.A. 

1. A_uti", EDBi_riag 1 , 3 .. .' !. Agrioulture 10 JS 1 S .. 'T'-

3. Agrieul'ural B_'iatwa .. 1 .. 1 

•• AIlima1 Husbandry · 
, 8 1 , J II· 

I. Aat1'ODom,. .. .. .. I 1 

6. Automobile E ~ 
, 1 1 Ii. 

T. Bioohemiatr,- · .. 6 5· 

I. BiologierJ. BerTioe. ToeJmioiana .. 3 3 

t. BuildiDc Re_reh · ! 9 .. Il' 

10. Oellulose . · ! 1 3 

11. Oeramios . 3 2 I .. .. 6 . . · 
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From 1M/; Batch From 1946 Batch 

Sllbjeotl AusRalia ToW 

tT. K. U.S.A. U.K. U.S.A 

'12. Chemiaall!lllciaeeriDc' · 8 8 .. .. II 

-11. OiDemailographJ' · · • .. J .. S . . 6 

;} 4. ])airy! • · • • · 2 I I' 1 .. 10 

:11. Dam Design and H,.droIOJ1 .. .. .. 4- . . 4-

"11. E ~  · · · 3 I) I .. .. • \ 

1 'I. EdueaUon General · · 14- .. 4- , .. 22 

'18. Education Teabroioal ·  · .. .. iI .. . . S 

It. illectirical Eagineering · 8 13 .. 1 .. J! 

'. JO, Fermentation · 1 2 .. .. .. 3 

:...11. Fisheries · · · 10 6 .. 1 .. 16 

: 21. Fuel Technol0g7 · · 2 I;  I; .. 12 

: sa. Forestry · · 2 .. .. 2 

:.24. Geology" · · · I) 1 6 .. .. 12 

26. GeophJ'Bios · • · .. .. . . 1 . . 1 

. 26. Glass Technology" · · , .1 1 .. .. IS 

: 2'1. HiBliory · · · · .. 1 .. . . 1 

:28. Hortioulture · ~ a ... 10 I; .. 10 

29. I ~tr l and Applied Che. 16 3 I; .. 24 
~ tr . 

:a0. Kechanioal Engineering · 9 7 .. .. It 

31. Medical Librarian · · 1 " 1 

H. Mercantile Marine Ergg. · 1 2, , 
" 

.. 3 

13. Metallurgical E!lgineering (in. 8 Ii 2 Ir6 
eluding 8ted Pip'lS and Ca5t· 
ing<). 

34. M<lt,orology · 4 .. 4 

:36. Mining · 3 1 2 " IS 

36. Paint< and Varnishes ·  · 2 2 1 6 

'1'1. Pharmacy · I) I) 

38. Plastios · · 3 2 1 6 

: 3t. Public Health Engg. · 4 .. 4 

40. Pulp and Paper .. 4 1 1 

41. Radio Enginoering 11 l4. 2 3 .. 30 

·42. Riv<>r Ro.eareh and Hyd",ulic<3 2 .. I .. j 

-. 
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From IN5 Batch From I~ Batch 

8ubjeots A .. ..., .1; Total 

U.K. U.S.A. U.K. U.S.A. 

-". Rubber Technology · S 2 1 • 
-U.. Soienti1lo Instnu:nenta · 2 3 5 

-'6. Soil CoDB8l'TatioJl · . 3 .. S 

~. Statistios s 2 .. 2 • 
-47. Textile EugiD.eeriJag · . • .. .. S 

-". Wood · ! 2 2 .. Il 

--
4,11 Grand ~ t l 170 186 " 2 U3 

-----:8tatem(>Jlt Showmg, AocoT'ding to ProviIloes, the ~r of Stud 'nt9 sent abroad DJ' __ 
C ntral Goyernm-'nt at their expense for advanced t ~  in ~ and IH6 -

IN5 1048 

~ t  number selected for the award of Boholar- 355 213 688 
ships. 

'Total No. of Central o.erseas Beholars at preeeill. 33g 188 126 

Numbers actually Belltabro.ct 80 f6r are ~  hel,ow:-

ABBam & 2 
\ 

Benpl .t 14, 

Bihar 12 1 

Bombay . 24 

-C. P. cl; Berar g 

lIadras 4,1 l' 
N.W.F.P. 5 S 

.()riBBa 2 -S 

Punjab 89 1. 
Sind Nil 1 

U. P. 50 IS • 
Delhi 1 2 

Alwar 

BarO!ia t 

-
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-- 1945 1946 I Total 
-

Cochin . ·  · · · 1 ! 

Gwalior · · 1 ... 
Hyderabad · II S 

lndon! · · 1 1 

Jaipur · 1 

Jodhpur · · 1 ... 
Kashmir · 1 1 

Kotah · · 1 ... 
1IY80n! · · !4, 7 

Nabha · 2 ... 
NarsiDgarh 1 ... 
Patiala . . 1 . .. 
Travanoore U I 

KapurtJaala . . · · ... 1 

. Total 136 87 

Grand ToW · m 

'iI RlmfM'd Budget 
Estimates for Estimates for 
IN148 ~  

Ba. Ra. 

ta,8eUme of Boholarabipi for A ....... eed studies 
Abro.d:-

(i) In India azul U. S. A. 4,15,000 18,00,4100 

(ii' In U. K. 4,00,000 1'1,00,000 

(b) o.m\ral State 8ohoJan azul 80hedaled Oastes 
BohoJarsl-

(i) In India 15,000 8,00& 

(ii) In U. K. • 40.000 80,800 

(iii) In U. 8. A. 5.000 It.oc» 

Total t.05.000 48.07,000 
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Setlb. Govind Das: Is it a fact that some students were sent ~ r  for ~  
:studies as they can have in this country and the degrees l ~ they got m 
ioreign countries are considered even lower than the degree WhiCh they can 

have in india? . 
The Honourable Sri O. RajagopaIachlLri.: I do not agree. 

about it Seth Govind. Das: Will the Honourable Member make inq,;unes 
because the sending of students has been going on for a long time? .  . 
. ,The Jlonourable Sri O. R&jagopaJ,achari: ~  ~  when an applIcatIOn 18 

r ~  the subjects are noted and the pomt mentIOned by the Honourable 
Member is fully examined. 
Shri Sri Prakasa: Is it not a fact that a large number of students who have 

been aranted scholarships are stranded in India t ~  .~  If so, what 
.arran;ements are Government making to expedite theIrgomg abroad and not 

wasting their time here? . 
. The llonourabIe Sri O. R&jagopalaChari: Every. effort is ~  to secure 
passages as early as possible. There is no questIOn of strandmg when the 
students are in their own native land and they are looked after properly by 
the Government as long as they are waiting to go. 
Sri M. Ananthasayanam Ayyangar: Is it not a fact that after t ~. sele.c-

tion and before they are admitted in any college, these students Jom any 
college in the United Kingdom? S ~ students who ~r  granted M.A. ~ r ~  
in this country went to the United Kmgdom and ~  no ~ ~ t I . m 
the original places fixed up for them had to be admitted mto MatrIculation 
courses in those Universities? 

The Honourable Sri O. Rajagopalachazi.: As far as I have examined the 
papers, such absurd situations have not arisen, but difficulties were there and 
we are trying our best to overcome them. 

SriV. O. Vellilngiri Gounder: Government have answered that a certain 
number uf students were sent abroad for ,training in agricultural engineering 
this year, may I know what is their number and to what countries they were 
sent? 

'Dle Honourable Sri O. Bajagopalachari: The correct answer can be given 
.only .after notice. 

Sri S. T. Adityan: Is it not cheaper to execute  higher studies in this 
country and thus save the amount that is spent over these foreign studies? 

The Honour&ble Sri O. R&jagop&lachari: It may be ult:mately cheaper, 
ibut the question of urgency and time also arises in the matter. 

Shri Sri Prakasa: May we know the nature of the care that the Govern-
ment takes of those who, according to me, are stranded and according to the 
Honourable Member are not stranded, and who in any case, are wasting their 
time waiting for passages and not knowing what to do and in the meantime 
losing touch with their studies? 

The Honourable Sri C. R&jagopalachlLri.: The persons who have been selected 
and who are not able to go immediately for one reason or another either hold 
appointments already or they are admitted to other suitable institutions here 
or they are given a maintenance allowance during the period. This is what I 
have gathered from the papers. We need not exaggerate the diffir·ulties. 

Sri M. Ananthasayanam Ayyangar: Is the present Government satisfied 
about the desirability of sending students in such large numbers for all and 
sundry subjects to be studied in foreign countries 1 

'l'he Honourable Sri O. R&jagopiJachari: Even the present Government is 
of opinion that for rapid industrialisation in certain matters students and 
scholars have to be sent abroad. 
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Sri 1I. AnanthaBayanam Ayyangar: Is the Government &wa.re ot the case 

of a student who was sent abroad for higher studies in bio-chemistry but W88 
obliged to learn fisheries for want of accommodation in bio-chemistry class? 

The Honourable Sri O. Rajagopa.lachari: There is no great hartn in a young 
man turning from one subject to another. 

RESEAB.QR ON ATOMIO STuDIES. 

637. *Seth GoviDd D88: Will the Honourable Member for Education 
please state: 
(a) what step!! are being taken in this country in the field of atomic studies 

and research in its theoretical and applied spheres; 

(b) if any laboratory has been or is being contemplated to be Bet up for thia 
purpose in this country; and ' 

(c) whether any studenta have been sent to the United States of America for 
the study of this subject, and what facilities have been granted or MSured by 
the Government of the United States to these students for such study? 

The Honourable Sri O. Ralagopalachari: (a) The Council of Scientific and 
Inaustnal Research has set up a Research Committee- _ 
(i) to explore ,the availability of raw materials capable of generating atomic 

energy, 

(ii) to suggest ways and means of harnessing the raw materials for the 
production of atomic energy, 
(iii) to kee'p in touch with similar organisations functioning in other coun-

tries and to make suggestions for the co-ordination of the work of this Commit-
tee OIl an international basis. 
On the recommendations of this Committee, the Council of Scientific and 

Industrial Hesearch have fonned two sub-committees (i) to draw up concrete 
proposals for a geological and ~ l survey of Travancore Thorium-
bearing and associated minerals; and (ii) for carrying out a geological and 
physico-chemical survey of the uranium-bearing minerals of India with the help 
of special geologists to be deputed by the Geological Survey of India in this 
connection. 

As for the theoretical aspect of atomic studies the Universities in India 
have ~  requested to encourage instructions in the theory and the experi-
mental technique of atomic physics. 

(b) No laboratory ha<l been set up nor is it contemplated to set up one, but 
the Government of India have sanctioned the following three schemes to 
encour.age atomic research: 

(1) Establishment of a Betatron at· the Tata Institute of Fundamental 
Research, Bombay-Rs. 32,400, 

(2) Development of a sehool of nuclear physics and biophy@ics at Cal-
cutta under Prof. M.N. Saha-Rs. 1,10,000, 

(3) Research on trans-uranic elements, on the nuclear fission of heavy 
elements and on the absorption croRs-section of neutrons at the 
Bose Research Institute, Calcutta-Rs. 22,400. 

In addition to these  grants the Government of India make a block grant 
of Rs. 75,000 rer annum to the Tata Institute of Fundamental Research for 
experimental Research on cosmic rays. 

(c) Atomic Research is still a jealously guarded secret in the United States 
~ America, It has therefore not been possible to secure research facilities for 
our students in that country. Three students are however. engaged on r T ~ 

in 'Nuclear Physics' in the United Kingdom. 

It will be observed that we have not been sleeping over the question of 
atomic research. 
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Seth Govind DaB: Will the Government see that at least in this country 
atomic energy is not used for destruction of life and property and for preparing 
bombs but is used for constructive work? .  . 

The Honourable Sri O. Ra!&gopalachari: That, that is the object may be 
seen throughout the answer I have given. 

Dr. Zia Uddin Ahmad: Are the Government aware of the fact that one of 
the Professors of Al~ r  University was given a scholarship by a society in 
England to carry on research work and he has already proceeded to 
Manchester? 

The H ~ l  Sri O. Ralagopalachari: If that is correct, I am glad. 

REGISTRATION OF ~E  FIRMs AFTEB CONTROL OF CAPITAL ISSUES 
t638 .• :Mr. Vadilal Lallubhai: (a) Will the Honourable the Finance Member 

be pleased to state how many new firms have been registered in India after 
Capital Issues. were controlled? 

(b) How many and which of them have been registered in partnership with 
foreign interests? . 

(c) Is it a fact that some of these partnerships have a share not only in the 
capital but also in control, management and ownel.'Ship? 

(d) If so, what are the names of such concerns? 

(e) Is it a fact thJ.t arrangements are being negotiated or are completed for 
starting Textile machinery manufacturing undertaKing in this country on the 
basis of foreign partnership in capital and management? 

(f) If so, what are the reasons for allowing foreign vested interests to be 
created in the new sphere of manufacture of textile machinery? 

The Honourable Mr. Liaquat AU Khan: If the Honourable Member ha,s in 
mind firms registered under the Indian Partnership Act, parts (a), (b), (c) and 
(d) of the question should have been addressed to the Honourable the Law 
Member; if he has in mind firins registered under the Indian Companies Act, 
then to the Honourable the Commerce Member. Parts (e) and (f) should have 
heen addressed to the Honourable Member for Industries and Supplies. I 
regret I am not in a position to give the information asked for. 

CONTROL OF ALLIANCE BETWEEN INDIAN AND FOREIGN CAPlTAL 

+639. ·Mr. Vadilal Lallubhai: (a) Will the Honourable the Finance Member 
l)lease state what steps Government have taken to check the growth of r ~ 

interests in the_ form of alliances between' Indians and foreigners? 

(b) Have Government received any reprellentations and protests from 
Indian business and commercial community exPressing their-concern over thiR 
issue in the method of India's industrialisation? 

(c) If so, what have they dOlle t{) allay these fears in the minds of Indian 
business community? 

(d) What is Government's policy in this respect, if they have any? 
(e) Do Government propose to enunciate a. long term policy in this r ~  

and publicise it for the benefits of Indian business community and the puhlic 
in general? 

(f) Do Government propose to assure the Ind:an business community that 
no such alliances between Indian and foreign capital will be allowed to be 
entered int{) hereafter and lay down that Indian industrialisation will be achieved 
on the basis of development and expansion of Industries owned, controlled 
and managed by Indians? 

The Honourable Mr. Liaquat Ali Khan: This question should have been 
r ~  to the Honourable Member for Inilust.ries and Supplies. I regret I 

am not in a' position to. give the informat'on asked for. 
-----------------------------------------------------------
t Answer to this q_iion laid on the table the queBtion'!f ~  absent. 
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HEALTH OJ!' RIKSHAW PuLLERs 
646. ·Mr. Jrtad&ndhari Singh: Will the Secretary of the lIea.lth Department 

be pleased to state: 

(a) whc)ther Goyernment are aware of the fact that the health of llikshaw 
!lullers in general is very bad because of their occupation; 

(b) .the statistics about their number in different Provinces of India; 

(c) the death rate among them and the disease from which they die; and 

(d) the proposals of Government to check them? 

Mr. S. lL Y. OulsD&m: (a) The Labour Investigation COIPmittee, which 
investigated the condition of. rickshaw pullers in certain citjes in India found that 
as the majority of them are in the prime of manhood their general health is not 
unsatisfactory; but they suffer frequently from respiratory diseases brought 
alout by exposure to the weather. 

(b) Statist;cs regarding the number of rickshaw pullers employed in the 
different Provinces of India are not available. 

(c) No information is available about the death rate amongst rickshaw 
lltl~. 

(d) 'The Municipal authorities and the Provincial Governments are generally 
reHponsible for the Health and Welfare of rickshaw pullers. 

Seth Govind Daa: Are Government aware that in Simla Hills these rick-
shaw pullers die at all early age? 

Mr. S. R. Y. Oulsnam: There was an investigation made into the health 
of the rickshaw pullers about three years ago and the result does not show that 
the Honourable Member's statement is correct. 

Sardar Kanga! 8iDgl1: Will the Government of India. ask the Delhi munici-
pality at least to prohibit rickshaw pulling in the City? 

Xr. S. R. Y. Oulsnam: As far as the investigations which have been made 
sl:.ov there is no reason on health grounds alone for prohibiting the· pulling of 
richhaws. 

8hri Sri Pra.kasa: What is the averll.ge age of a rickshaw puller about which 
an investigation has been carried on by the Honourable Member's department? 

:Hr. S. II. Y. OulBDAm: I understand that in Simla licences are issued only 
to men between the ages of 20 to 40. 

~ r  Sri Prakaa&: What is the duration of the licence? 

lIr. S. 1I. Y. OulBD&m: One year. 

Kr. Leslie Gwilt: May I ask whether the Honourable Member will en-
courage provincial governments to enquire into the average life of a rickshaw 
puller and in view of the fact that he becomes a rickshaw puller because 
of his miserable economic circumstances, will he also encourage provincial 
governments not to issue any more licences to rickshaw pulIers, and to try and 
find out alternative employments for them instead of pulling rickshaws? 

Mr. S. B. Y. Oul8D&m: The Government will consider making this sugges-
tion to the Provincial Governments. 

Seth Govind Daa: Will the Government see that at least a cycle is attached 
to rickshaws so as to relieve the pullers of some strain? 

Sri M. An&nthaa&Yan&m Ayyanga.r: That is still worse. 

Mr. S. R. Y. Oulsnam: That is really a tt~r within the discretion of 
provincial governments. 

Kha.n Mohammad Yamin Khan: Is the Honourable Member aware that the 
rickshaws which have got bicycles attached to them require'more exertion than 
the ordinary rickshaws which are ordinarily pulled by them? 

Mr. S. B. Y. OulsD&m: I have no information on that point. 



STARRED QUESTIONS AND ANSWERS 117& 

,ApPLIOA!.'ION OF SARGENT 80HEME OF EDUOATION TO MUSLDlS 
641. *1Ir. Siddiq Ali Khan: (a) Will the Honourable Member for EducQ.tion 

please state whether it is a fact that the Sargent Scheme has been accepted 
by the. Government of India with the proviso that special efforts should be 
made to help the Muslims and other educationally backward communities in 
the Education field? 

(b) If the answer to part (a) above is in the affirmative, what provision in 
this direction has been made in the five year plans? 

The Honourable Sri C. Rajagopal&chari: (a) The Report of the. Central 
Advisory Board of Education on Educational 'Development in India, popularly 
called the Sargent Report, was accepted generally by the Government of India 
in 1945 with the proviso that until the recommendation of the Central AdvIsory 
Board of Education that educational opportunities should be l~ l  for all has 
~ ll  implemented steps should be taken to secure the provision-of ade'quate 
facilities for Muslims and other minority communities and to accelerate the 
progress of the scheduled castes and backward communities. 

(b) The decision of the Government of India was communicated to the 
Provincial Governments. A statement indicating the action that has been 
taken or is proposed to be taken by the Provincial Governments in regard to 
educational development in their areas during the next quinquennium has 
already been laid on tl:e table of the House in connection with Starred question 
No. 185. The responsibility of the execution of these plans rests primarily with 
the provincial authorities who will no doubt pay  due attention to the ~r

tiOll mentioned above. The schemes received have been framed in broad outlInes 
and the details of the provisions made in the connection referred to in the ques-
tion are not availa.ble in all cases. A statement of such provisions as are 'JDen-
tioned specifically. in the five-year plans is laid on the table of the House. 

A. Statement indicating special povi8ionB made for the Education of Muslims, 8ch.eduled 
OaBteB and other educationally backward comwnmiei68 in tile. Five-Year PllJ1U!. (Starred 
que&tion No. 641. ) 

A.. Provincial Plana 

1. Auam.-(i) It is proposed to. open at least 50 Primary Schools annually in all th6 
Excluded Areas. The Control of Primary education in the Lushai Hills and the North 
Cachar Hilla will also be gradually taken over by Government from the Missionary Bodies. 

(ii) Three High Schools will be opened--one in the Lushai Hills, one in t ~ North Cachar 
Hills and one in the Sadixa Frontier Tract. It is also intended to open five Middle Schools 
annually in the Excluded Areas and provide the necessary Inspectorate. 

_ 2. Bengal.-It is r ~  to improve 50 High Schools, both boys' and girls'. In select-
mg these schools, the mterests of the educationally backward communities will be kept 
in mind. . 

3. Oris8a.-It is proposed to giV'a more schola.rabips and provide books a:ld slates to the 
students ?f sch6duled castes, back:ward claBseB and hill tribes so that they may come 
forward m larger numbera to receIve the benefits of education. There is alsc> provision for 
payment of granta to hostels in which students from these communities wiTI live. . 

4. United Provinces.-(i) It is proposed to give grants to libraries for depressed classes. 

(ii) It is provided that grants-in-aid will be given to non-official bodie3 including manage. 
ments of non-Government institutions which are already running hostels for students of all 
caates and communities and stand in need of monetary assistance for extending hostel faci-
lities to scheduled caste students. 

(iii) With a view to expending Depressed Class Girl's Education it is proposed to give 
higher rates of stipends to the girls of these classes. ' 
(iv) It is proposed to increase the salaries of Depressed Class Supervisors from 

BB. 30 p. m. to Rs. 40-2--60. 
5. P!lnjab.-(i) In the ma.jority of tahsils selected for expansiol! of education, Muslim 

populatIon predominates. 
(ii) A liberal provision of Scholarships for all stages of education has been made· and 

in. r ~ to encourage education among the backward classes, an ~ t  number of scholar-
shIps WIll be reserved for them at each stage. 
(iii) It is proposed to give a grant-in-aid to the Muslim Girls' School, Ambala Cantt. for 

the expansion of the existing school building. 
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(iv) A grant is to 00 pa.id to'the Anjuman-i-Khadim-ul-Islam, JUllunder C:ity, for the 

construction of a bnilding for the Islamia College, Jullunder. 

6. Oentral Provincu.-The Central Provinces have got two plans for educational develop' 
ment-one general plan for the entire Province and the other Pilot Plan for selection areas. 
One of the selected areas for the introduction of the Pilot Plan is Baihar tahsil inhabited 
mainly -hy the aboriginals. Among the schemes incorporated in the Pilot Plan are introduc, 
tion of Compulsory Basic Education and provision of Normal and High Schools. 

7. MadTa8.-Madras has made th\l lDost liberal provision for educational expansion at the 
school stage for all ~ ; they propose to provide ~ l facilit iee for College edu-
cation for Muslim girls. 

R Ce1Itrol Plan, 

The Government of India have also approved of certain DeV\?lopment Schemes of the 
Aligarh Muslim University concerning Engineering College, Science Departments, Women's 
Colieg<l, Training' College, Salary of the Staff, Power Plants, etc, The Central Govern-
ment's contribution for these schemes may reach Rs. 70 lakhs. 

A scheme for Overseas Scholarships has been in operation since 1945-46. An amount of 
RB. 3'60 crores is likely io be spent ')n the training, -etc., of the BcholJl1! up to 1951-52-
this amount is inclusive of the Central Government's contribution at the rate of 50 per cent: 
towards the cost of training abroad of scholars, sponsored by the Provincial Governments. 
In ma.kirig the sel'aCtion the Central Government take every  care to ensure that suitable 

~t  belonging to the minority communi.ties are provided for, The total number of 
Central S<lholarships awarded in i945-46 was 354 out of which Muslims got 90. Out of 213 
8cholarshipIJ awarded in 1946-47 Muslims got 58. 

The Government of India have also sanctioned a separatla scheme for the Scheduled Caste 
Scholarships for five years with effect from 1944-45. An annual grant of Rs. 3,00,000 is 
being provided for this purpoae. . 

GRANT TO MUSLIM INSTITUTIONS FROM THE EDUCATION DEPAlITMENT 

. 642. *Kr. Siddiq AlbKha.n: Will the Honourable Member for Education 
please give the total number of institutions receiving grants from his Depart-
ment, the total sum involved every year and the proportion of Muslim Institu-
tions thereof? 

The BODourableSri O. Rajagopalachari: A list of the institutions other than 
educational institutions of the Centrally Administered Areas which receive 
grantr; from the Education Department, IS laid on the table of the House. The 
amount of grant paid to the institutions varies from year to year and the sums 
provided for in the current financial year are shown against each item in the 
statement. Most of .the institutions receiving grants-in-aid are all-India. all-
Ccmmunity institutions devoted to Research and Cultural activities of '\Vhich the 
advantages and facilities are available to all communities. Of the institution 
set out in the statement the Aligarh Muslim University, if it can be counted as 
a Muslim Institution, receives a grant of Rs. 3·3 lakhs out of a total of 
Rs. 15 ·94 'lakhs recurring grants. 

In this connection the attention of the Honourable Member is also invited 
to the statement laid on the table of the House in reply to Starred Question 
No. 185 on the 4th November 1946 which sets out what is contemplated in res-
pect of add:tional grants to certain institutions including Aligarh Muslim 
Univc)'-"". 

Statement 

Name of InRtitution ' 

1. India.n Scieno:' Congress Agoociation, Cal-
cutta. 

2. Indian As-ociation for the Culti lation of 
Sci,·nc,'. Calcutta. 

Budget Provision-1946.4'1 

Rs. 

5,000 

20,000 
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Nam·) of Institution 

3. Royal Asiatio Sooiety of Bengal 

4. Indian Statistioal Institute. Caloutta • 

•• DharmakoBh Jlandal 

t. National Imtitut3 of Scienoes of India 

'I. Ramakrishna Mission Ingtituts of Caloutta. 

8. Vishwashwal'anand Vedio Research 
Institut". Lahore. 

I. Indian: Histaty Congress • 

10. Botanical Society. Calcutta 

11. Bhandal'bt' Oriental R ~ r  Iustitut". 
Poona. 

12. Bose Beseel'oh Institute. Caloutta 

13. New Delhi SocialServioe League for Literacy 
Cam. paign among inferior staif of the I 
Contral Secretariat. 

14. Grant to Visva Bharati 

lIS; Girls' Guide Association 

16. Boy Soouts ASfooiation 

17. Lady Irwin College, New Delhi . 

18. Boheduled Caste College, Bombay 

19. Benares Hindu University 

. Budget Provision-I946-4'1 

25,000 

2,15.000 

(This includes a non-recurring grant of 
Rs. 1,40000 and a ReOUl'ring grant of 
Rs. '15.000 which is earma.-kedfor the reo 
organisation of tha In,titute. Till the 
re-organi 'ation takes plaoe a gl'&nt of 
Be. 53.000 would be paid to the Ins-
titute.) 

2,000 

3,37,000 

(Includes a Non-recurring grant of 
R~. 2,20,000 and a R,'curring g'1U1t of 
Re. L 17;000. Actually a grant of 
Ra. 1,02,200 R'cu"ring hag so far been 
paid and Rs. '10,001 Non-reourring grant 
is also expected to be paid this year.) 

10,000 

5,600 

10,000 

1,000 

4,000 

66,000 

(This is th'3. maximum grant adInissible 
Aotu&1 amount to be paid depends on 
the actual expenditure of the I ~t t t .) 

1,000 

32,pOO 

(Excludes grant which it is proposed to 
mak3 to th.) Institution for undertaking 
sobem'lS for th·) t~  of t ~t S in 
oonneotion with the l ~ t Plan.) 

2,500 

lr.,OOO 

'a,000 

(This includes a Non-r2curring grant of 
Rs. 50,000 whioh is not likrlly to bfl paid 
this year.) 

2,54,000 

(This is a Non-recut'ring grant and will be 
paid this year only) 

3,30.000 
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______ ~ ;t t;  

20. Aligarh Mmlim Unh'ersity 

21. Indian Olympic A.sociation 

22; I t""r " r~ t  Board 

Budget Provision-1946-47 

Re. 

3,30,000 

1,000 

1,000 

~ (In 1946-47 an extra grant of Rs. 9,000 to· 
be met from saving, has been agrC'('d to) 

23. Inter-Provincial Board for Anglo-Indian 
and European Education. 

24. India/l In-titut, of' Stlience 

25. Association of P rincipa.l ; ot Technical Ins-
titutions (India) .• 

3,500 

2O,!tI;500 

(This includ·1s Non-racurring grant of Rs., 
15,20,000.) 

10,400 

Total, . Rs. 37,78,400* 

(*lnclUdils Non-ri!curring grants totallUrg Rs. 21·841akhs). 

Sri JI. Ananthasayanam Ayyangar: What kind of control do the Central. 
Government exercises ovel;: the institutions to which grants are made, to see' 
that the grants are properly utilised and the institutions' are properly working? 

The Honourable Sri C. RajagopaIachari: Consistent with the autonomy of 
important educational institutions every care is exercised to carry out the duties, 
of the Government of India to watch the fulfilment of conditions which are seti 
out in the policIes as' well as the grants themselves. 

Sri JI. Ananthasayana.m Ayya.ngar: Is it a faet that in the case of institu-
tionb to which large grants are made-like the B,hatnagar Institute to _which ... 
l ~  sum of money is given-the Central GoverIlII).ent introduces into th'e BQard' 
two Members of the Legislative Assembly? Likewise will the Honourable Mem-
ber control the Bhatnagar Ihstitute also by providing that in the governing body 
representation is given to two Members of this House because a large grant is 
mud .. there? 

~  Honourable Sri C. Rajagopalachari: The control exercised'varies from 
institution to institution. I do not understand the reference to the Bhatnaga.r 
Institut.e, but if it; relates to the Council of Industrial and Scientific R<lsearch, 
the Honourable Member for Industries is the President of that Council. 

Shri Sri Prakaaa: Will the Honourable Member kindly control himself from 
controlling the institutions to which Government give grants? 

The Honourable $l'f C. RajagopaIachari: There is more cacophony than' 
clarity in that question. 
Dr. Zia Uddin Ahmad: As this House has the right to nominate members 

to the Bangalore Institute of Science, why should not the same privilege be 
extended in the case of the Council of Industrial and ScientIfic Research? • 
The Honourable Sri O. RaJagopalachari: This Council is a mixed body where-

in industrialists have a part, scientists have a part and Government have a part; 
and the President of the Council of the general body-as well as of the governing 
body is the Honourable Member for Industries and Supplies. And I can assure 
Honourable Members that every paper goes to the Government Departmenl; ancl 
theft-is perfect control over this Council. 



STARRED QUESTIONS AND ANSWERS 11'79.. 

.. PROPOB'I'ION OF MUSLIM OFFICERS IN Tri EDuCATION DEPARTMEN'l' 

843. *)[r. Slddiq Ali Khan: Will the Honourable Member for Education, 
please state the total numwr of class I Officers in his Department Rnd its 
attached offices and the proportion of Muslims therein "I 

The Honourable Sri C. Rajagopalachari: The total number of Class I Officers 
in this Department including attached offices is 50. Of these three are non-
Indians. Twelve out of the remaining 47 are Muslims. Besides these, three 
Class I posts in the Archaeological Survey are reserved for War Service Candi-
dates who will be selected on the recommendation of the Federal Public Service 
Commission. 

JIr. Siddiq Ali Khan: Were these Muslim officers selected departmentally, 
or by the Federal Public Service Commission? 

The Honourable S.ri C. Ralagopalachari: They are already there; I do not 
kl.o\r how they were originally selected. 

Mr. Siddiq Ali Khan: Are there any officers who were not selected by the 
Public Service Commission? 

The Honourable Sri C. Ralagopa.lachari: If the question is about persons 
who are already holding posts {here, I must ask for notice to answer that quee-
tior 

. Mr. Ahmed E. H. JaJ!er: Do I understand that the proportion of Muslims 
m the Honourable Member's Department is not in accordance with the Gov-
ernment rule undet which Muslims must have 25 per cent.? If so, what steps 
~ . he propose to take to see that the quota of Muslims is properly maintained 
w hIS department? 

The Honourable Sri C. Ralagopa.lachari: I believe the quota is maintained. 
As I have already said, there are certain posts to which the communal propor-' 
tion rule does not apply. It should also be remembered that promotions are· 
not made on the communal proportion basis. I said 12 out of 47 are Muslims 
today. Out of these 47 some five are not subject to the communal rule; others 
about three are due to promotions. And if we substract this--I hope my calcu-
lation is right-it would be about 39, out of which 12 are Muslims; and T do not 
think that this is below 'the communal quota. The Honourable Member will 
tell me if my arithmetic is wrong. 

Mr. Siddiq Ali Khan: Is the Honourable Member aware that some of these· 
12 Muslim officers came in by competitive examination and not under the 
communal proportion rule? 

Kr. President: That has been already answere<i; the Honourable Member 
wants notice. 

PROVISION OF WAITING RoOM,IN INCOME-TAX OFFICE, DELID. 

644. "'L&la, Dellhbandhu Gupta: Is the Honourable the Finance Member 
aware of the great inconvenience caused to income-tax p.aye1'8 ~  their repre-
sentatives who appear before the Income Tax Officers III Delhi, for want of 
waiting rooms, or any seating accommodation in the Income Tax Offices? If 
80, what steps do GovernmeJlt propose to take to remove the, same? 
The Honour&ble Mr. Liaquat Ali Khan: Steps have been taken to provide-

~ t  rooms in those Income-tax Offices in DeJhi where they did not exist. 

Shri Sri Pra.kaSa: Will the Honourable Member kindly extend this conve-
nience to places other than Delhi also? 

The Honourable Mr. Liaquat Ali Khan: If the Honourable Member will 
give me more particulars I shall be glad to ~  the question. 

Shri Sri Prakasa: What particulars? Where there are no rooms there can 
be no particulars. 
The Honourable )[r. Liaquat Ali Khan: I want particulars that the lack Of' 

roomR is actually causing inconvenience to the public. 
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Sri M. ADantb.aaa.yanam An'augar: Are Government aware that in district; 
ct'lltres income-tax assesses have to stand in the verandah or in the open 
because of want, of rooms:' 

The Honourable 1Ir. Liaquat Ali ltb,an: In winter months it is better outside 
than inside a cold room. 
Shri Sri Pra.kasa: But what about the summer months? Will the Honour-

. l~ Member examine the t.opography of the income-tax office in Benares? 

The Honourable 1Ir. Liaquat Ali Khan: I am .not sure about Benares, but 
in summer months also the shade of a tree is much 'cooler than a room without 
{aIls or other cooling arrangements. 

Shri Sri Prakasa: Will the Honourable Member kindly take steps to hold 
meetings of the Legislative Assembly under trees? 

Mr. Preaident: Order, order. The question hour is over. 

1Ir. President: Mr. Bhalja wants to correct one of his replies, which he 
may ~ n.ow. 

Mr.\,G. S. Bhalja: In reply to a tmpplelIlentary question on Question No . 
.(180, I ~  that the number'of prisoners the cost of whose maintenance was 
debited to the Governml::nt of India was 450. The correct figure is 650. 
! 
Mr. President: Befot'e Short Notice Questions are put, I have to invite 

Honourable MemberR' attention to one point. It has been suggested to me, 
.and rightly, that questions which really involve long tabulated statements and 
figures sh9uld not come in as starred questions. The result is that members 
are not able to stUdy the statements and put supplementary questions, and the 
·questions take up more time of the House, barring out other questions: In this 
connection, I have to invite Honourable Members' attention to a circular which 
. is always issued at the beginning of each SessiOn. This very suggestion haa 
been repeated there. I am referring to 5(a): 
"A star should be placed in front of a qUelItion to which an HOl\ourable Member wishaa 

to have an oral answer on the floor of the House. Honourable Members are advised to 
'put a star against only those questions in respect of whicl1 l~ t r  questions are 
likely to be asked, and not againBt those which merely ask for statisticB or f()r the laying 
of Btatements on the tabl13 of the House." 

So I just invite the attention of -the Honourable Members tothat. I do 
not want to interfere with their own discretion in this matter. 
I might also' invite their attention to another fact that we are not putting 

through more than about 2<1 questions a day. We have on the question list on 
an average about, 40 ,to 45 questions every day: I may be wrong with regard 
to the exact number, but the point is that a large number of them cannot be 
-orally answered and so they practically gG in as unstarred questions. It would 
be better if Members while starring questions just take care to see that they do 
'not star questions which require long statements or long particulars. 

Seth Govind Das ('central Provinces Hindi Divisions: Non-Muhammadan): 
Will the Honourable the President consider one more point for saving the time 
of the House and putting through more questions? In the last Session it was 
suggested that as is the practice in many provincial assemblies, replies to the 
questions may also be printed and circulated to members at least two hours ear-
lier so that we may be able to put more supplementary questions. 

Shri Sri Prakasa (Benares and Gorakhl11lr Divisions: Non-Muhammadan 
Rural): May I respectfully suggest that you may un star most of our starred 
questions. You take great care in improving the language and dp,leting certain 
parts of our questions, and when you undergo all that trouble, take so much 
pain over every question. I submit that it would be quite easy for you to 
·demolish the star also. 

Seth Govind Das: What about my request? 
Mr, President: That question will be considered. 
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Kr. H. II . .Joshi (Nominated Non-Official): May I bring to your notice t ~ 

'Sometime the Government Members when they do not want supplementary 
'<luestions to be asked put the reply in the form of a statement and lay it on 
the table. I suggest that Government Members should not also do that. When 
the reply is short they should read the information and not lay a statement on 
the table ot the House. 
Kr. President: If such a question arises, we will consider that matter. About 

printing the answers, we shall see. That matter was considered during the 
last session, and it now rests with the Government.. But any way, I am 
merely impressing on the Members the desirability of not starring all but only 
such of their questions as are desired to be answered orally. Unless the whole 
House agrees that I should delete the star, I am afraid I cannot do so. 

Sjt. N. V: Gadgll (Bombay Central Division: Non-Muhammadan Rural): I 
say most respectfully that we are not prepared to give you that power. 

Kr. President: It is not a question of giving me that power. Even if that 
power is given to me, my difficulty would be that I cannot know what is in the 
mind of the Honourable Member with. reference to supplementary questions. 
It will therefore be a difficult power to exercise. I leave it to the Honourable 
Members to consider this matter. 

(b) WRITTEN ANSWERS 

MUNICIPAL CORPORATION FOR DELHI 

645. *Lala Deshb&ndhu Gupta: (a) Will the S r ~ r  of the Health 
Department be pleased to state whether Government are aware of the general 
demand made by the people of the Delhi Province that the undemocratic 
character of the various local bodies of the Province, i.e., New Delhi Committee 
Notified Area Committee, Fort Area Committee, should be ended and the 
Delhi Municipal Committee should be formed into a Municipal Corporation by 
merging the various local bodies in the same? 

(b) Have Government decided to appoint a Committee to 00 into this 
question and consider the advisability or otherwise of forming a ~ r r t l  
If so, when will this Committee be formed, and what will be its terms of 
reference? 

Kr. S. H~ Y. Oulsnam: (a) Government are aware .that there is a demand 
for the establishment of a Municipal Corporation in Delhi. 

. (b) The matter is under consideration and an announcement on the subject 
will be made very shortly. 

REOOMMENDATIONS OF ABoHAEOLOOIOAL ADVISORY COMMITTEE re PREVENTION 
OF EXPORT OF ARTICLES OF ARTISTIO IMPORTANCE 

646. *Shri D. P. Karmarkar: Will the Honourable Member for Education 
be pleased to state whether it is a fact that the Archaeological Advisory 
Committee  have recommended to Government about the advisability of taking 
steps with a view to preventing unauthorised export of articles of artistio 
importance and to recover such articles already sent to foreign countries? If 
so, what steps do Government intend taking in r ~ t of the recommendation? 

The Honourable Sri C. Rajagopalachari: The Centra! Advisory Board of 
Archaeology at its third meeting held on the 10th September, 1946, referred the 
question of prevention of the export of valuable antiquarian remains and objects 
of art outside the country and of reclaiming, where possible, from European 
countries as many objects of antique vahle as were carried by them in the past, 
to its Standing tt~  for examination and report to the next meeting of 
the Board to be held early in 1947. Government are awaiting the recommen-
dations of the Board. 
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.AEOLl'1'ION OF DEATH PENALTY 

647. ·Prof. If. G. RaDga: Will the Honourable the Home Member be 
l ~  to state: 

(a) if his attention has been drawn to a Reuter'8 message of the 28th 
October from London stating that in a letter to the Time8, Dr. Katju, the 
Minister for Justice in the United Provinces Government, has favoured th& 
abolition, of death penalty and says that it "serves no useful purpose" besides 
being barbarous; and' 

(b) whether Government; propose to consider the advisability of bringing 
forward a Bill to abolish this form of punishment? 
The Hoaoan.bie Sardar Vallabhbhai Patel: (a) Yes. 

. (b) No. Attention of the Honourable Member is invited to the reply given 
by me on the 30th October 1946 to starred question No. 92 by Mr. Sasanka 
Sekhar Sanyal. 

Rm'RENCHMENT IN GEN1IlRAL HEADQUARTERS. 
I 

~ ·Bardar MaDgal Singh: (a) Will the Honourable the Home Member 
please ~t  the approximate dates as to when retrenchment in differen. 
Departments in the Central Government especially in the General He&d-
quarters will take place? 

(b) What arrangements have been made by the Government of India to 
find alternative employment for those who are going to be retrenched? 

(c) Is it the policy of the present National Government to' provide' the 
retrenched staff with alternative employment before their present posts are 
retrenched ? 

(d) Is it a fset that the various Departments of the Government of ITHlia 
are advertising in the Press for furPher recruitment from civil life in order to 
fill vacancies in theirrespeotive Departments? 
(e) Do Government propose to create an Inter Departmental co-ordination 

Committee so that the employees who are retrenched from one Department 
are given employment in another Department which advertises for the jobs? 

The Honourable Sardar Vallabhbhai Patel: (a) No definite date for retrench-
ment as such has been fixed but persons holding temporary appointments will 
be discharged in the ordip.ary course as and when they become surplus to Gov-
ernment requirements. 

(b), (c), (d) and (e). Government have not adopted a policy of postponing 
the retrenchment of superfluous posts until alternative employment has been 
found for those filling them. Departments advertise the posts only when suit-
able retrenched personnel are not available. Government have also promul-
gated their plans for resettlement of retrenched employees in the instructions 
a oopy of which I place on the table. The Central Employment Exchange set 
up by the Labour Department constitutes such a co-ordinating authority as is 
re"ferred t() in part (c). 

VI (1) 

OPrrCE ~ M RAN M  HOME DEPARTMENT. GOVJ!:RNMENT OF INDIA, No. 7Oj69-j45·ESTS. (R}, 
DATED, THE 24TH NOVEMBER 1945, TO ALL DEPTTS. OF THE GOVT, OF INDIA. 

SUBJECT :-Resettlement of retrenched femporary employees of the Central Government. 

As a result of the 'end of the war it is expected that a large number of temporary 
employees of Government ",ill have to 00 discharged. It has been decided that the Em· 
ployment Exchanges set up by the Labour Department. will render eyel'" assistance to these 
pIll'SOng in finding t ~ l t  The Labour Department will be shortlv issuing 
instructions to give effect to this ~  in T R ~t of persons with technical Qualifications. 
In respect of other temporary employf,es. Departments are t'eouired t~ observe the following 
procedure in discharging thl'm and in making future recruitment :-

I. RerTisfrot,ion in Employment ExchangeB. 
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(a) Well in advance of the date 0-: discharge of a temporary Government servant.-

<clerical. administrative or executive-the employing Dapartment or office will fill up in 
duplicate the standard occupational record form (form X-I) and the standard confidential 
report in respect of every such person who debires assibtance in findmg employment, and will 
forward the forms to the Central Emplo;ment Exchange, Labour Department, . Simla. 
(b) The Central Employment Exchange will registler the forms, retain one set for its 

records and forward the other set to the Employment Exchange nearest the person's place 
-of residence. The discharged employees should be asked to notify to the Exchange his 
arrival at his place of residence as soon as he gets these. 

11. Recruitment 

(i) An appointing authority before filling any permanent or temporary n.cancy which can 
be filled t ~r  than in consultation with the Federal Public Service Commission or on 
the results. of competitive examination, will report to the Central Employment Exchange or 
the appropriate Regional Exchange th<3 number of \'ilcancies available and the qualifications 
required of intending candidates and call upon the Exchange to submit a list of candidates 
possessing the prescribed qualifications. Where the number of available candidates is likely to 
be large, the appointing authority may state the maximum number of candidates to be 
nominated by the E ~. . 

(ii) The Employment Exchange will then submit to the appointing aUihority details of 
all candidates who posHess the prescribed qualifications and ha ve not heen dolscribed by the 
previous employer as unsuitable for Government service or, ~ the appointing authority 
:has stated the maximum number of candidates to be nominated, details of the most suitable 
.candidates from its registers up to the maximum number prescribed. 

(iii) The appointing authority, after selecting and appointing the most suitable persons 
'from the panel of names submitted, lIIill then report the fact of appointment to the Employ-
ment Exchanges which had nominated them in order to l~ the Exchanges to maintain 
,their registers up-to-date. 

(iv) No Department or office shall after the issue of thleSe orders, fill any vacancy of 
more than three months' duration by direct recruitment of a person not already in Govern-
ment employment 13therwise than through the Employment Exchanges unless the Exchanges 
.are unable to supply suitable Candidates-

Provided that appointments which have to be made in consultation with t ~ Federal 
Public Service Commission or on the results of a competitive examination will continue to 
be so made; and in respect of vacancies which have to be fililed on the results of a com-
petitive examination, the authority concerned will inform the appropriate Employment 
Exchange of the number of vacancies which have to h\'l filled and the qualifications required, 
and the Employment Exchanges will bring the vacancies to the notice of qualified persons 
;registered with them. 

(v) The procednl'6 outlined abovo does not imply a.ny relaxa.tion of the qualificat.ion pres-
ocribed in respect of any appointment. Persons recruited tbrough Employment Exchanges are 
required, subject to any general orders issued in this b-olhalf, the qualifi<!ations prescribed in 
regard to age, education, or· other matters and appointments must be made in stri('t con-
!formity with the rurea regulating reservation of vacancies in favour of minority communities. 

2. It has also been decided that Directorate-General of Resettlement and Employment 
will, as far as possible, ascertain the special aptitudes of persons registered in the Em-
ployment Exchanges and afford them training facilities to fit them for employment for which 
·they show aptitude. Further instructions on this point will be issued by the Labour De-
·partment. 

3. A specimen copy of form X-I and of the confidlentia.l report and a copy of the instruc-
tions for completing tbe forms are enclosed herewith. Any difficulty in filling up the forms 
-should be referred to the Labour Department, which will also render any necessary assistance 
1,0 any Department in completing the forms when discharge on a l r~  scale is contemplated. 
13upplies of Form X-I and of thO! standard confidential report form can be had ou application 
~t  the Central Employment Ex cbange , Labour Department, Gover.unent of India, SimIs. 
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STANDARD CONFIDENTIAL REPORT (ANT CODE No.) 

1. Name (in block letters) 

·2. Date from which the person will be available for re-employment 

• 3. Rsport by employing Department on the work and 'experience of the person-
Whether-

*(aj Very suitable for permanent Government post and deserving immediate consideration. 

(b) fit for Government r ~. 

(c) unsuitable for Government. service. 

4. General (here make any other comments considered necessary) 

"Strike out whichsver is not applicable. 

INSTRUCTIONS FOR COMPLETING THE CARD INDEX ENVELOPE (FORM X-l) 

The card in the form of an envelope is designed to provide a complete personal and 
'eervice record of an individual which will enable tqe E l ~t Exchanges to render 
the fullest possible assistance in the resettlement of the discharged employees. The envelope 
pattern is used ao that any corresPondence or other documents .relating to the individual may. 
be placed inside the envelope portion. Each card will thus form a complete record of the 

~ l. 
'-

2. Cards will be ,complsted only for these individua.ls who wish for aBBistance in finding 
.. employment. 

3. Much of the value of a card will depend upon the care taken in its preparation. 
: Slipshod completion of the forms may render it difficult for the Employment E ~  to 
.place the workman in suitabls employment. The following instructions. should be carefllll, 
. observed :-

IteTn8 1, 6 an.d lO.-These are for completion at. Employment Exchanges. 

Item 2.-The name must. be entered in full and in block capitals. 

Item 4.-Del·ate inapplicable entries. The letters 'M', 'W' and'S' are abbreviations for 
. 'Married', 'Widower' and 'Single' respectively. 

Item 5.-Under the heading 'Usual trade or Occupation' the occupation in which the 
_employee is at present "ilmployed by the Government should be entered. Under the heading 
'Alternative Occupation(s)' should be entered details of any otber occupations for which the 
..employee is considered suitable . 

. Item 9.-The fullest possible addreBB must be recorded SO that there may be no difficulty 
.in informing the registered person .of any suitatle vacancies which may occur. 

Item 13.-Height and weight need not be filled in all cases, but only where the particulars 
;are.readily availablll or can be ascertained. 

Item l5.-It will not be sufficient merely to ask the employee whether he is willing to 
work anywhere and to record his answer. Efforts should be made to judge, by intelligent 
.questions regarding his domestic ties and other similar matters whether he would in fact he 
likely to accept emplo; ment at a distant plsCll from his home or not and the likely places, 
.e.g., neighbouring provinces, ek, to which he is willing to move. The opinion so formed 
,118 well 118 the employee's reply should be recordad. 

Item l6.-Record the minimum salary the individual is prepared to accept bearing in 
mind the salary he is employed at in ths Department. 

Item lB.-This is the most important section of the form and particular attention should 
be paid to the adequat1e completion of this item. It is not sufficient to know what a man's 
usual occupation is. The extent of his knowledge is necessary to complete the picture. The 
,.details entered in the 'qualification space'. should r.ompTete the p'cture. Such items as 
shorthand speed, typing speed, knowledge of special filing systems, experience in accountancy 
etc., should be record'ild. The examples are by no means exhaustive as the type of informa-
tion desirable will vary for each occupation, hnt care should be taken to record as much 
useful information 118 possible under this heading. 

Item, 19.-The individual's record of service will be given under this item. Under 
"Name of ~ t r  the ~ ~. of the offices ~  r ~t  ~  Government) or Employing 
Departments m whIch the mdlvldual has served WIll be glV'iln m chrouological order together 
with the type of work performed and the period of service. ' 
Item 2(l.-The date on which the discharged worker will r~ available for othet employ-

ment will be entered under this item. 

NOTE.-All entri'ilB on the form should be made in ink 
Any additional information which cannot be entered in the columns provided on the ca:rd 

index envelope may be entered on form X-IA which should be filled inside the envelope. 
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Co)OlISSION TO ENQUIRE INTO INDIAN PRESS. 

649. *Lala Deshba.lldhu Gupta: Will the Honourable the Home Member be 
pleased to state whether it is a fact that Government are contemplating t ~ 
appointment of a Commission to inquire into the finance, control, managemeni 
and ownership of the Indian Press as has been done by the House of Commona 
for the British Press'? If so, what would be its terms of reference, and when 
is the. Commission likely to be appointed'? 

The Honour&ble Sarda.r V&l1abllbhai Pa.tel: The Government have no aucD. 
proposal under consideration at present. 

INDIANISATION OF DEFENOE FolWBs. 

650. *Sbri D. P. ][armarkar: Will the S r~t r  of the Defence Depart-
ment be pleased to state: 

(a) the total number of non-Indian Officers in the Indian Jumy, the Indian 
Navy and the Indian Air Force; and 

(b) what steps Government are taking for the complete Indianisation of the 
said personnel in the Defence Forces·? 

IIr. G. S. l ~ (a) 

, Royal Indian Navy 3'16 

Indian Army 21,891 

Royal Indian Ail' Force Nil 

(b) As announced in a press communique issued on the 13th November 194f;, 
Government have appointed a Committee to advise them on the way! ana 
means of nationalising the Armed Forces of India within t.he shortest time 
possible. 

RE-EMl'LOYMENT OF DEMOBILIZED INDIAN Ol!'l!'ICEBS. 

651. *Shri D. P. ][armarkar: Will the Secretary of the Defence Depart-
ment be pleased to state: 
(a) the total number of Indian Officers and personnel demobilised after tile 

cessation of hostilities; 
(b) what opportunities are given to demobilised Indian Officers to get re-

employment in the Indian Forces; and 
(c) whether it. is a fact that a number of Indian Officers have served during 

the recent war with distinction, if so what efforts are made to reabsorb them 
in the Defen'Ce Forces? 

IIr. G. S. Bhalja: (a) The total number of Indian personnel demobilizp.d 
since the cessation of hostilities up to the 1st October 1946 is 9,58,563, compris-
ing 5,005 Officers and 9,53,558 Other Ranks. . 

(b) Demobilized Indian Officers are eligible to apply for ·permanent ~  

sions and Short Service Commissions in the Indian Armed Forces, provided 
they satisfy the conditions prescribed therefor. 

(c) Yes, Sir; and none of those officers who wished. to stay on have been 
compulsorily released unless they were otherwise disqualified. The question of 
re-absorption does not, therefore, arise. 

GRANT OF COMMISSION TO OVERAGE EMERGENCY COMMISSIONED OlrnCEBS. 

652. *Mr. Ahmed E. H. ';rafter: (a) Will the SecTelary of the Defenee 
Departme'1t please sta.te if it is a fact that a large number of over age Em(·r-
gency Commissioned Officers, on being granted regular Commissions, have 
been given Reniority over pre-war regular officers of many years service :l'1d 
experience? 
(b) Are Government aware that this policy is detrimental to the standard 

of efficiency in the Army? 
(c) If more senior officers are urgently required to hasten the process of 

Indianisation, why are existing regular officers not given accelaratedpromo-
tions instead of filling the senior ranks of the Army with over age Emergency 
Commissioned Ofticera? 
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(d) How is it proposed to !eplace the senior British l ~ who' may be 
leaving the Indian Army within the next year or so.? 

Mr. G. S. Bhalja: (a) No, Sir; out of 770 regular Commissions so far granted, 
only 36 officers who were over 25 at the time of the grant of Emergency Com-
missions have been approved for Regular CQIhmissions. This was found neces-
sary in order to retain a few officers who had rendered really outstanding service 
during the war. The date of seniority of these officers is ante-dated to their 
23rd birthday so as to place them in their correct age group with the regular 
officers and thus avoid t ~r serving under younger pre-war Regular Officers. 

(b) No, Sir; far from being detrimined to efficiency this policy is calculate!:1 
to make full use of the services of outstanding officers who on account of their 
age would otherwise be lost to the Arm"y. 

(c) Senior ranks-are filled by selecting the most suitable officers irrespective 
oi whet.per they were originally grant.ed an Emergency or a Regular Commis-
sion. The number of over age .Emergency Commissioned Officers is so small 
that it cannot be said they are filling the ranks of the Army. 

(d) It is proposed to replace the senior British Officers leaving India by pro-
t ~  the most suitable Indian Officers. 

MUSLIMS IN THE MILITARY ACCOUNTS DEPARTMENT. f 

, 653. *Ml'. Ahmed E. H. Jaffer: (a) Will the Honourable the Finance 
,\fember be 'pleased to state whet·her the communal proportion of 25 per<)<3l1t 
allotted to Muslims in the J\iilitar;\ Accounts Department has been obRerverl? 
If not, what is the percentage of :;'o,{uslims (excluding menials) at present in 
the Department? 

(b) In view of the paucity of Muslims in the Department, have all the 
Muslims now serving in the Military Accounts Department been absorbed 
permanently? 

(c) Do Government propose t·o ensure that no Muslim from the Milita.ry 
Accounts Dep'artment is retrenched until the allotted quota is filled? • 

(d) What is the percentage of ::\luslims in the Military Account.s Depat"t-
~ t in the foll?wing grades: 
(i) .Clerks 'A' Grade,' (ii) 'Accountants, and (iii) Deputy Assistant 

Controllers'! 
'- . 

(e) In view of the small representat,ion of Muslims in the above grades, do 
Government propose to ensure that special concessions are given to Muslims 
in the matter of promot.ion to the above. grades? 
The H r~ l  Mr. Liaqua\ Ali Khan: (a), (b). (c), (d) and (e). According 

to the latest figures available the percentage of . Muslims in the Militl!olJ 
Accounts Department are as under: 

(il Superior Bervicn Officers . 

(ii) t r~. .  .  .  . .. 15'9% 

The percentage of Muslims'in the following grades is as below: 
(i) Clerks' A 'Grade .  . 8'3% 

(ii) Accountants . 

(iii) Deputy Assistant ControUe"s 

'1''1% 

6'1% 

The question of the st€PS necessary to' secure adequate. representation of 
MURlirns in the Military Accounts Department is under consideration. 

DJPLOMAfi OF THE DELHI POLYTECHNIC. 

654. *Sardar Manga! Singh: (al Will the Honourable Member for Educa:" 
tion be pleased to :'.tnte whut steps have been t ~ ~  Government t{) secure 
recognition for t.he All-India Diplomas awarded by the Delhi Polytechnic from 
the Fecferal Public Service Commission and Provincial Governments so far, and 
with what results? . 
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(b) Why have the students of the Engineering Department of the Delhi 
Polytechnic refused to take their final All-India Diploma' Examination, and 
what steps have Government taken to redress their grievances? 

(c) Are the Government, of India prepared to .accept this Diploma as equiva,-
lent to a degree for recruitment in their own Departments like Works, Mines 
and Po-wer, Railways, Posts and Air, AJI-India Radio, etc.? 

(d) When do Government ·propose. to hold the Recognised All-India Diploma 
Examination? . 

The Honourable Sri C. Rajagopalachari: (a) Ther present position in regard 
to recognition of All-India Diplomas has been tl ~  in statement ").." laid 
on the table in connection with my reply to starred question No. 512 b;y Shri 
Mohan Lal Saksena.. . 

(b) The students of the Engineering Departrnent of the Delhi Polytechnic 
refused to take their final All-India Diploma Examination in September on the 
plea that the Diploma was not recognised by the lndian Universities and the 
Federal Public Service Commission. Steps taken in this connection are out-
lined in reply referred to in (a). 

(c) The matter is under active consideration of'tbe Government of India 
Departments, concerned with the employment of Engineers. '/ 

(d) The position regarding recognition has been explained in reply to part 
(11). A special All-India Diplama examination to be held during thc last week 
of January 1947 has been arranged and it is expected that the 'students who kept 
away from the last examination will take advantage of the special facilities ex-
tended to them, and it is hoped Honourable Members interested will help in 
getting the students to attend' and pass .the examination 8() that their prospects 
may be put on safe ground. 

INOOME-TAX ON TOTAL PROFITS 011' STERLING AND DOLLAR COMPANIES IN INDIA. 

_ 655. "'Mr. B. P • .T.b.unjhunwala: (a) Will the Honourable the Finance· 
Member please furnish a list of Sterling and Dollar companies carrying on, 
business in British India? / 
(b) What are the names of the companies whose British Indian r ~~ 

exceeded, foreign llrofits during the ,years 1943-44,' 1944-45 and 1945-46? 
(c) Have these companies been treated as resident under Secti6n. 4A(c) of 

the Indian Income Tax Act and assessed to income tax on the total profits, i.e. 
including profits earned outside British India? If not, why not? ' 
(d) Have all these companies been asked to submit a return under Section 

. 19A? If not, why not? _ 
(e) Have these returns been received? What is the number of foreign share-

holders who were in receipt of dividends amounting to Ra. 25,900 and above? 
(f) 1!as any a.ttempt been m.ade to l'ls§ess these persons ,to super-tax at the. 

appropnate rates? If so, what IS the amount of super-tax realised from them? 
If no a.ttempts have been made, why? . 
(g) ~r  any prosecutions loilged against any of these companies .for failure 

to Rl1hmit a return under Se("tion 19A? Tf'80, with what result? 

The Honourable JIr. Liaquat Ali Khan: (a) to (g). The information asked 
for is being collected and will be laid on the table in due course. 

POS'l OP' JOINT DIRECTOR GENERAL IN OFFICE OF DIREQl'OR GENERAL OF 
ARCHAEOLOGY. 

655 •. *Mr. M ~. R~ t ll~  (a) Will the Hor:ourable Member for 
Educf1tlOn plcas.e state If It IS a fact tnat the Ofhre of the Director General of 
Archaeolo.,.ical Survey, has now been div:df'd into suh-sections, each under l'l 
sepnrrrte ;:la8s T officer" sllch as Ex?avuti?n, Il~ rl Ht  and Publications, etc. ? 
. (h) \\ hy hflS f\ new post, of .Tomt nl1·pninr (1"'''''''11 )'(>"'11 (")"(';d'oi!, Wh"'!'l the 
work of the. Director General has been so divided? 
. (c) Will he please lay on the ~l  .a statement showing the extra work for 

which ,an officer "f the rank of Jomt DlI'ector General is appointed? 
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The lI ~ r l~ Sri 0 .. Rajagopalachari: (a) No, there is no new di ...... 
~ the functIOns of t ~ DIrector lTeneral of Archaeology in India into ~

~ .  although a certam number of appointments have been made or revived 
l.ll~lll  the last two r~ to provide more adequately for control of various ac.-
'vltles of .the ArchaeologICal tlurvey, i.e., expiomtion, excavation, pub;ication, 
com,ervatlOn etc. . 

(b) and (c). The ~t . ~ Joint Director General of Archaeology was created 
Hot 011 ~ of ~  diVISIOn of work as alleged but for the reasons given in 
reply ttl ~tl  1\0. 1653 asked in this house on the 8th April, 1946. 
Or. MortImer Wheeler was Keeper and Secretary of the London Museum 

wlH:'1l he agreed to serve the Goy.:;rn;::nent of India. He was Lecturer in British 
Archaeology; University College, LondOI1, Honorary Director, Institute of 
Archaeology in London FniYersity, a Governor of the National Museum of 
l ~  l\lember of t~  A.ncient Monuments Boards for England and Wales, 

and 1, ello.w ~ the r lt~  College of London, Vice President of the Society of 
Al~~ l S frOlIl 1935 to HI3!). It would be false economy to bring out an 
elll,llIent j,er,,;ull on a fOllr year contract for the place of Director General of 
Ar ~ l  and then to ('om pel him to devote the greater part of his time to 
,merf' administrative duties . 

.Jt lmd long. been felt that the admitted failure of the Department in the 
'past to fulfil adequately the vitally important duties of conservation and ex-
ploration entrusted to it was due in no small measure to the inability of anI 
nirector General of Archoeology to maintain sufficently close contact both with 
work in the field t.hroughout India and with Government at New Delhi or .. 
eollT\' Ollt the mgent t ~  of t.raining new C'ntnmt8 and remodelling the circles. 

An Officer who ~  extensive administrative experience at head-
'1l1,lrh'!''' HIl(I had a full knowledge of the scope and nature of the current 1'e-
Ol'g:\1lis<ltioll ha(l to ill' rt·tained at headquarters to assist the Director General 
of Arc-hneology in his task and to relieve him of a number of existing adminia-
tl'atiw duties. Thf' present Joint Director General of Archaeology has the 
speeial qualifieations and ('xperience essential for this task having served at 
hp:Hlqual'ters under two successive Directors General of Archaeology. 

EXPENSES ON-TOUR OF DIRECTOR GENERA ~  ARCHAEOLOGY TO PERSIA AND 

AFGHANIST,AN. 

667. *JIr. Jluhammad Rahmat-Ullah: (a) Will the Honourable Member 
for Education please state if it is a fact that, the Director General of Archaeology 
ill India went to Persia in 1945? 

(b) v.jtat were the reasons for his Pt'rsian tour? Was any report prepared, 
and published by him? If so, do Goyetnment propose to lay a copy of that 
Teport on the table of the House? 

(c) Is it also a fact that recently the Director General went to Afghanistan? 
What was the purpose of his going to that country, who bore the expenses, and 
who accompanied him on this tour? 

The Honourable Sri O. Rajagopalachari: (a) Yes, the Director General of 
Archaeology in India went to Iran in 1945 along w,ith Dr. Mohammad Nazim, 
'Superintendent of the Frontier Circle of ArchaeologIcal Survey. 

(b) The Iranian tour was undertaken by the Director General of Archaeology 
in India at, the invitation of the Iranian Government as a return visit for the 
Iranian Cultural Mission which visited India in 1944. A report on cultural 
contact between the two countries was submitted to the Government of India 
by the Director General of Archaeology, but it was withheld on account of re-
~r  in it to Russian obstruction to which it was considered not wise to gin 
publicity in an undue degree. 

The mission to Iran had the warm approval of the members of the Central 
Advisory Board of Archaeology in which. there are seven members of the Legis-
lature. I mav add that the members of the Board had copies of the report 
Teferred to in· (b). ' 
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(c) T ~ Director General of Archaeology in India made an Archaeological 
and cultural tour of Afghanistan at the invitation of the Afghan Government. 
He was accompanied by Mr. Justice N. G. A. Edgley, President of the Royal 
Asiatic Society of Bengal and Mr. M. A. tlhakur, "Curator of the Peshawar 
Museum, who represented the Government of the North West Frontier Pro-
vlDce. -As the members of-the mission were the guests of the Afghan Govern-
ment, that Government met the major part of their expenses. Incidental e.J:-
penses of the Director General of Archaeology in India and of Mr. M. A .. Shakur 
were of course· met by the Governments of India and the North West Frontier 
Province respectively. 

DESTRUCTION OF AEROPLANES BY G()VEBNMENT AFTER THE CLOSE OF ',,"AB. 

658. ·Pandifi Balakrishna S ~  Will the Secretary of the Defence De· 
partment be pleased to state: 
(a) if it is a fact that a large number of aeroplanes in good order were deli-

berately destroyed by Government as not needed after the close of the war: 
(b) the reasons for such destruction; and 
(c) the use to wLich the broken materials were t~l 

1Ir. G. S. Bhalj&'! (a) No, Sir. N'o aircraft belonging to the Government of 
India were destroyed. A number of aircraft belcnging to the United States 
Government and H.M.G., however, were destroyed under orders issued by 
those Governments. 

(b) The aircraft destroyed were all "combat" aircraft and useless for civil 
purposes, since they were designed entirely for operations. 

(c) The produce from such machines, as for all unserviceable aircraft, is 
disposed of by the Salvage Organization. This is mostly bought as raw mate-
rial by industry but some portions are brought back into the armed r~  for 
further use. 

SUPPLY 0:1' QUllUNE A.ND CDTCHONA. TO PROVINOES. 

659. ·Sreejut Robini Kumar Oha.udhmi: Will the S ~r t r  of the Health 
Department be pleased to state the quantity of quinine and cinchona powden 
&Ild tablets supplied to different Provinces in India during the years 1942-43, 
1943-44, 19\4-45 and 1946 and the incidence of death from Malaria in. 
these Provinces during the period? 

1Ir. S. H. Y. Oulsnam: Statements showing the allotments of qumllle sul-
phate and cinchona febrifuge made by the Central Government to the various 
provinces during 1942-43 to 1945-46 and the number of deaths reported to be 
due to malaria during the years 1942 to 1946 are laid on the table of the 
House. Separate figures in respect of powder and tablets are not readily 
available. -

Matement showing t llllt~ of quinine and oinchona 'r"brifug-) to Provinoial Gov·)rnmqn 
for 11'2-43 

Cinehona febrifuj. 

lb,. 

-----------------------------------I-----------------r------------·---

.. 
PlDljab 

United Provinoes 

17,739 

50,951 

6.155 

9,256 

8,300 

6,861 

8.491 

17,283 
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Quinine 

lhe. 

rl&m Nov. 1!M6 

Cinchona febrifuge 

lhe. 

------------------------1-----------------------

Orispa 

Central Provinces and Berar 

Assam 

Sind. 

North West Frontier Province 

Ajmer.M;.:Jrwa ra 

Baljlchistan 
, 

Dclh\, 

Ooorg 

Total 

. 852 

4,284 

7 ~ 

3,756 

1,672 

133 

283 

4R3 

1119 

116,135 

410 

1,465 

1,05 

187 

398 

32,043 

. ~ ;) t showing ll t ~ t  of quinine and cinchona febrifug., to Provincial Governments 
for 1943-44, 

-----
Quininf) Cinchona febrifugi\ 

---
lbli. Ibs. 

Kadus 36,265 7,8&'7 

• Bengal 89,150 M,800 

Bombay 10,900 .. 
United Provinees 10,300 ~ 

Punjab . 10,800 

Bihar 10,450 

Oris88 
I 1,600 toO ! 

Oentral Provinoes & Bl)rar I 6,050 1,4lIO 

Assam i , 

6,950 2,570 ; . 
Bind • . 4,309 

North West Frontier Province 2,350 ~G 

--Ajmer-H;)rwara . 375 40 

British Baluchistan 475 215 

Delhi 1,100 

Coorg 850 -_----.C 

ToW 191,915 41,10 
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Statement showing ll t ~  of quinin' and cinohona ~ r  to ProvinoiaJ. G6vemmentB 

Kadras 

Bengal 

Bombay 

United FrovinceR • 

Punjab 

Bihar 

Orisf'a 

ASf'am 

Sind. 

N.W.F. P. 

Ajmer.)[e!·wara 

British Baluchistan 

Delhi 
Coorg 

. for 1944· i5 

.' 

Total 

Quinin" 
lbs. 

17.000 

65,000 

10,000 

10,000 

10,000 

10,500 

2.000 

5,000 

5,500 

.3,000 

2,000 

200 

300 

1,000 
400 

141,900 

. -
Cinchona f·!brifuge 

l ~. 

19,000 

30,000 

2,500 

600 

1,250 

2,500 

~  

110 

200 

56,"00 

Stat"ment Fhowing allotments of quinine and cinchona .~ r .) to Provinoial QQvemmentB 
for 1945.46 

Provinces Quinine Sulphate 
(lbs.) 

Cinohona febrifuge 
l ~.) 

Madras 19,000 20,000 

Bmgal so, 000 40;000 

Bombay '1,200 

United ProvinceR 
~ , 7,000 3,000 

Punjab 9,000 

-
Bihar II,OOO 

r ~  1,000 600 

c. P. & Berar . B 4,000 1,250 

Assam 6,000 2,Il00 

Bind 4,000 

N.W.F. P. 2,000 .00 

Ajmer.)(erwara 400 100 

Br. Baluchistan 
/ 

300 * • . 
Delhi SOO 

{loorg 400 200 
Total 155,4,60 68,250 
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Statement ~  reported Malaria Deaths inlBritish Indian Provincl8!!. 

Kadra •. Total C. P. Tota.l 

1942 1827· 1081 2855'73 

1943 1787· 1114S 254109 

1944 2376· 19 .. J64607 

1945 t 1945 309245 

1948 t 1946 t 
Bomba,. ASI!&m 
1942 28206 1942 258·· 
1943 32819 1943 J90·· 

1944 41925 1844 487·· 

, 1945 41631 1945 t 
1946 (Jan. t() Aug.) 18683 19.t6 t 

Bengal N.W.F.P. 
1942 426573 19i2 6f· 

19U 688404 1943· 704' 

11144. 763220 19« 16-
1945 516099 19" sot 
1948 (Feb. to Aug.) 175932 1946 t 
U.P. Oris.ca 
1942 747462 1942 37S-

1943 800694 1943 76e-

19« 747949 1944 1\64. 

19405 723414 INS 507· 

1946 (Jan. to Auk.) 396389 1946 t 
Punjab Sind 
1942 17938 194! 2911 

1941 6861 1943 • UII6 

111« 8796 111« 2'176 

1945 5640 1945 21M 

11146 t 1946 Jan. t() Junt'. 12S 

Bihar Ajmer-:Merwar& 
19401 t 1942 '16· 

IN3 672- 1943 13T· 

11'4 1658- 1944 &1-

11145 t lHO SO· 

~ t 11146 t 
• 

• For urban aI'f'as only. 
t Not availabI ... 
• -Only o(>rt&in towns. 
t In h0fr:tals only (including political Ag .. noies). 

1 N6 fllUT'eS are compilrd rom monthly returns and are liable to revbitIR •. 
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O<,org Tot.a! Delhi Total 

IN! t 194,2 
1149 

194;3 t 1943 
952 

1944 t 194,4 
1164 

1946 t 1946 
, 788' 
1946 t 1 \)4;6 

• Not available 

TBBIIS AND CONDITION OF AGREEMENT FOR ENGAGEMENT OF R. 1. A. F. PERSONNEL 
660. *Sreejut Rohini Kumar Chaudhuri: (a) Will the Secretary of the 

Defence Departlllent please state if it is u. fact that the members of the 
R. LA. F. personnel have been called upon to sign an agreement to serve in 
regular engagement by the 30th November, 1946, although they have not been 
I!!upplied with terms and conditions of their post-war service? 

(b) Are G r l~ aware that for this reason most of the R. 1. A. F. 
personnel have refused to sign the agreement and that, ('onsequently, their-
services will be t.erminated by the 31 st March next? 

(c) Are Government aware that these people are prepared to sign the 
agreement if an assurunee is givell to the effect that sympathetic consider-
a.tions will be given to the questions of pay and prospects and that no dis-
crllOinllt.ion will lw made between T. O. R. and B. O. R. in the R. I. A. F. 
services? 
(d) If so, do Government propose to retain the services of these experien-

ced men instead of taking new recruits to replace them as t ~  are ~ at 
present? 
1Ir. G. S. Bh&lja: (a) No, Sir. 
The Honourable Member's question may have arisen from the scheme which 

has recently been introduced whereby airmen may, if they so desire, defer 
'heir release for periods of six, twelve or fifteen months. Applieations to eX-
tend their service under this scheme have to be submitted by the 30th Novem-
ber 1946 and the date from which the periods of deferment begin it'; the 1st 
January 1947. Under this scheme the present pay scales will not be altered 
until the new pay code comes int!) force. From that date the new scales will 
be applied, with the proviso that if existing pay, including war service incre-
ment, is greater than that admissible under the new pay code, the ex:sting pay 
will continue r ~ the period of deferment until the recipient becomes eligible 
for a. more favourable rate (for example by promotion) or until the 1st April' 
1948 whichever is earlier. It is not the intention of Government to compel an,. 
ainnan to sign on for 1\ regular engagement. They win however be asked to' 
volunteer when the new conditions of service and pay have been announced. 
(b) In view of the answer to (a), this does not arise. 
lc) All ranks of the R.1.A.F. are aware of the fact that a committee 

appointed by the Government of India is considering the question of pay for' 
aU ranks of the Armed Forces. The longest period of deferment of service iR 
for Iii monthF! from the 1st January 1947. . As explaine<;l in the answer to (a). 
Indian airmen who wish to defer their release are aware that whatever the 
post-war pay may be, they will not, during this period of deferment, receive· 
Jess than they do at present. There are no British airmen in the R.I.A.F 
Bnd therefore the question of discrimination does not arise. 
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(d) The majority of Indian airmen are serving on temporary engagements. 
It is not the intention of Government to retain in the Service, any longer than 
is absolutely necessary, any airman who has not signed a certificate signifying 
his desire to defer his release. It is necessary to enlist new recruits· to replace-
men who wish to. be released and others whose regular engagements may be 
expiring. 

REOOMMENDATIONS OF PA.Y COMMISSION re PERSONNEL OF R. I. A. F. 
661. *Sreejut RohiDi Kumar Chaudhuri: Will the Secretary of the Defence 

Department he pleased to state when the Pay Commission is t~  to jr;ake 
recommendations regarding the pay and allowances of the personnel of the 
R. I.·A. F.? . 

Mr. G. S. Bhalia: The tt~ t  of the Honourable Member is i_nvited to 
tlle Press Communique dated the 20th September 1946 on the subject, a copy 
of which is laid on the table. 

T,he Services Post-War Pay Committee are considering scales of Pay for !tIl 
t.he three Services; these scales will be int.er-related. Their recommendations 
for t ~ R.I.A.F. will he made at t.he same time as their recommendations for 
th(' Army and the R.I.N. It is also the policy of Government that the rates 
of pay for the Armed Forces should,' in future, bear a relationship to civilian 
wages and it will be appreciated that the linking of service rates of pay with 
the pay of civilian Government servants is a very complicated matter. The 
new rates of pay for the Armed Forces will however be issued as soon as pos-
sible after Government have reached a decision on the r~ t  of the 
('entral Pay Commission. 

Press Communique, dated the 20th September 1946. 

"Th" Services Post-War Pay Committee has been working for some months on a new. 
Pay Code for the Indian per80nnel of the three Services. The policy of the GOV\"lrnment of 
lndia is that the rates of ~ for the Armed r ~ shall in future heal' relationship to 
civilian  wages in India.. 

Now t ~ Government of India. has set up a Central Pay Commission to enquire. into the 
future pay and conditions of living of civilian servants of the Government. 

Obviously the conclusions arrived at by the Central Pay Commission musj. be linked with 
those of the Services Committee. This means that it is unlikely t.hat any ~  will ~ 

reached before the end of this year, and that it will not be possible to announce the ~  

Services Pa:v: Code hE'fore the end of the year 01' perhaps for sev/ral months after it." 

B. O. R. ~ IN R. I. A. F. 
662. ·Sreejut Rohin1 Kum&r Chaudhuri: Will the Secretary of the Defence 

Department be plensE'd to state hen'.-man;- H. O. TIs. hAve heen taken in t ~ 

R. 1. A. F. during the. last tbrl'e mont,he? 
JIr. G. S. Bhalja: None, Sir. 

REGULATIONS f'f trSE OF HEAD Lm'irrs IN MOTOR CABS' IN NEW DELHI. 
663. *Shri Sri Prakasa: Will the Honourable t,he Home Member be pleased 

to stat.e: 
~ 

(a) tht· authority tha.t prescribes the conditions under which motor vehicles 
are allowed to be run on the roads of New Delhi; 

(b) whether there is any regu1ation as regards the use of dim lights and 
~ l t  in motor carJ!; . 

(c) whether there are any orders prohibiting the use of head lights and 
tiirecting the use of dim lights only in pa.rticular cases; 

(d) whether Government are aware that" tlie motor cars in New Delhi do 
not use dim ligbt.F. and that this often endangers the safet.y of pedestrianll and 
othera; and 

(e) whetber 3-ovemmentpropose to issue instructions requiring motor ears 
coming fro'on opposite directions to switch off their head lights and switch OIl 
their dim lights insteaa, wben approaching each other? 
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The Honourable Sardar Valla.bhbha.i Pate),: (a) The Ohief Commissioner, 
DeThi . 
(h) and (c). Yes. Rule 6-15(1) of the Delhi Motor Vehicles ,Rules, 1940, 

requires motor drivers so to manipulate the lights that no undue inconvenience 
or danger is caused to any persoll by dazzle. 

Cd) Yes. / 

(e) The question of issuing instructions forbidd:ng altogether the use of 
dazzling 4ead-lights within the l\funicip'al hnits of Delhi, New Delhi, the 
Notified Area ~tt  and the Fort Notified Area Committee, is under 
consideratioll. ' 

REOOMMENDATIONS OF THE HINDI URDU RADIO ADVIsORY CoMMITTEE 

8M. ·Pandit Sri Xrishna Dutt Paliwal: Will the Honourable Member for 
Information and Broadcasting please state-: . 

(a) whether Government have arrived at .. any conclusions as regards the 
recommendations of the Hindi r rdu Radio A ~ Committee; if so, what; 

(b) whether Government propose to lay a cop" of the Report of the Com-
tt ~ on 1JIe table of the House; '" , 

(c) whether it is a fact.·tb&t. the represental;ive of the Urdu Anjumsn advo-
<latel t ~ broadcasting of news in Hindi and Urdu separately; and 

(d) t~ r Government propose to assign to Hindi its plac(; according to 
itle numbers of Hindi.speaking people? 

The Honourable Sardar Vallabhbhai t l~ (a) The Honourable ]I,.fembel"s 
attent,ion is invited to the reply given by me on the U3th November 1946 to SetJ.. 
Govind Dass's question No. 482. 

(b)· I shall consider the question of publication of the report of t ~ Com-
mittee when a decis:on is reached on its recommendations. 
(c) and (d) These are matters covered by the recommendations of the com-

mittee and will naturally cla;m my attention during the consideration of the 
whole !!Ubject. ' 

CONVIOTION OF INDIAN ENEMY AGENTS IN INDIA 

665. ·Sree Satyapriya Banerjee: Will the Honourable the Home :Member be 
pleased to state: . 

(a) the number, names and addresses of Indians who have been exeeuted 
as Enemy Agents; 

(b) the ;;.umber and names of Enemy Agente who came from Easil Asia 
and hllVe be.en convicted as such in India; 

• (c) the number and names of persons who collaboratea with thOse pel"SODS 
in India and were convicted for such collaboration; 

(d) the number and 'names of those who have been convicted by a. '!Olin 
martial and have not yet been released; and 

(e) the policy of the Government of Indiff with regard to the persons l'eferrei 
to in part!! (b), (c) and (d) above? ' 

The Honourable Sazdar VaUabhbhai Patel: (a) Thirteen persons were execut-
ed as a result of their, trial under the Enemy' Agents Ordinance, 1948. A 
stlltement. giving their llames and addresses is laid on the table. 

(b) The' number, including t ~ mentioned in (fl) above. is 20. .J.,. list of 
their Dames is laid on the table, 

(c) There were b·yo such r ~H;  name'y. ,TyotishChandra Bose and HaridllB 
Mitra. 
(d) My information :s that no enemy agent has been convicted b;V Ii Oourt 

Martial. 
(e) The GQvernment of India have already released ten persons who were 

undersoing imprisonment and were convicted in Delhi. The Governmentcf 



1198 J,EGISLATIVE ASSEMBLY (16TH Nov. 194. 

lladraa have released one person who had been convicted and was detained in 
Madras. The cases of the four remaining persons have been r ~ rr  to the 
Government of "Bengal with a recollHlIPlldutioll for release as t.hey are tht: 
tIOllcem of the Prov;ncial Government. 

(e) NIIIIl"s and sddr.-·s·es of I ~ who have b,"'n I'xecut d a' Enemy Agents, aB a result of 
trial, und"r th' Enemy Agents Ordinance. 

N81n'J 

Vava Kunhu Ahmad Abdul Ksdir Vakom. Ohira;rankizh, 
or Madra·. 

V,. :M. A. Ksdir ~  Vavakunhu Vakkom. 

S B. C. (Batyend"a Chandra) Haldhan. Bitgarh. Tippera, Bengal. 
f!{o DineFh Chandra Hardban.. . 

:I Fauja Singh Sfo Bent Singh. Karhara, Dibtrict Amrit'6", Punjab. 

• Parambhavan Thaikat Abhijanand Thykad, Trivandrum Town. 

i 

or 
8. A. Anand Sfo M. Para<u Pillay. 

JiaMM O(JII' No. ! 

T. P. Kuma' an Nair CIUaII Kumaran Nair 
.8fo K. KTialma Panikkar. 

6 Bamu Thevar tJlitJII Apparoo , 
8/0 Ramalinga Thevar 

DellK Oall, No.1 . 

Villag" Nellikode, 
Am2am. Cali out 

P. O. IlMt~r  

Taluq. District 
:Malabar, Madra·. 

Thumbadakki Kottai, Paramakllcli 'l'aluq. 
Ramnad District. lladra·. 

., Ajaib Singh Sfo Sundar Singh Jat (Ghang) Villag.J Kallha, P. S. Taran Taran, Distriet 
A r t~ r. Punjab. 

8 Zebur Ahmad Sfo Ghulam Qsdir . Village Theol'. Chak No. 117. P. O. &Dela. 
Dbtriet Sheikhupura. Punjab. 

9 S. L. Hazumdar 810 Nagind! a. Lal Mazun· South Katoli. P. O. Paba-Katoli. P. 8. 
dar (Dead). Dubal Muring. District ChittllcoIll. 

Bengal. 

JladrM 011611 No . .J 

l' Nandu Kandi Kana' an lIlioB Gho,h, Payyoli, Kurumb:anad. 
S/o Kelappan. 

11 Tula.i Ramaswami IIlttu :Muthamani, Singaport>. 
S,o Ramia Pillai 

It Rainam Pillai aUa8 MUlti. S/o Thula.i. Thirumangala Kottai, tt ~  Talllk. 

II 8£thu (JMa r ~ .  S/o Dhanakoti Cbet· Manjur, Pa.,.amakudi Taluk. 
tiar . 

~) Name. of Enemy Age"t. who came from EfUlt Allia and be /)U" cOfivictell IU ,uel in 
Indio.. (TAe lillt inclvdclI the 1IIJmt. of thOle .,ho laaw been cZtcuted). 

1. T. M. A. Kadir; 2. S. C. Bardhan; 3. Fauja Singh; 4. S. A. Anand; 6. BouifM • 
•. Pereira; 6. T. P. V. Kumaran Nair; 7. Ramu Thovar alia" Apparao; 8. Ajaib Singh; 
t. Z&b1lr Ahmad; 10. S. L. Mazumdar; 11. Sham Lel Pande; 12. Audesbwar Bai Pande j 
11. Bohan Elingh; 14. Ganga Singh; 15. Sadhu Singh; 16. Sukhchain Nath Chopra; 17. Ra.m 
Dalare Dube j 18. Sri Bhagwat Upadhya j 19. Kartar Singh, Electrician 'WI. O. Coy., I.A.O.C. j 
•. 4793 Sowar Kanwal Singh, 2 R.L.; 21. Pabitra Mohan Ray j 1m. .Amrik Bmp Bill; 
.. Hand1l Kandi Kanaran alifUI Ghosh; 24. Tulaai Ramuwami alial M1Itbamani; 25. Baa.. 
»iIIM .ua. )(urti; 26. Sethu alia. Krishna. 



IiITA.RRED Qt.:ESTlON8 AND ANSWER!S Qft 

AlLBEA.BS OJ' PAY AND THE APPOINTMENT OF INDIAN NATIONAL.Auty MIll{ D 
BRITISH INDIAN ARMY 

661. Sr~  S&tyapriya Banerjee: Will the Secretary of the Defence Depan-
ment be pleased to state: 
(ufthe arrears of pay of Indian National Army men who were in the BritiM. 

lndian Army during the period of their status li6 prisoners of war, and .... 
reasons for withholding payment; 
(b) the policy of the present Government of India regarding the paymGt 

eX these arrears; and· 
(c) thc: policy of the Government of India with regard to the appoin1imeDt 

·of Indian Natiunal Army men in the Briti",h Indian Army? 
Kr. G. S. Bh&lja: (a) There are now no arrears of pay due to the l.N."'. 

~M. t 

(b) and (e). The Interim Government ha.ve not yet considered these mat .... 

ADVISORY COUNOIL FOR THE CHIEF COMMISSIONER OF DELHI .P&ovnro. 

667. *Lala Deshbandhu Gupta: Will the Honourable the Home Member 
be pleased to state; 
(a) whether C-overnment are a,,'are of the fact that the continuance ef 

undE"llIocratic conditions in the Chief Commissioner's Province of Delhi i8 
grea.tly resented by the people of the Province; 
(b) whether Government are aware that a demand for the t ~ ,)f 

an Advisory Council consisting of elected representatives of the people with 
a view to advise the Chief Commissioner on all important administrative 

~ t r  ~  been made by the people of Delhi from time to time; 
(c) whether Government are aware that Mr. Asaf Ali, thf' then Member 

for Delhi, had also addressed a letter to the Chief Commissioner on the subject; 
And 

Cd) if tIle answers to parts (a), (b) and (c) be in the affirmative, do Gov-
ernmcl1t propose to appoint an Advisory Council with a view to democra.tiHe 
the present· system of administration in Delhi, if so, how long it will take, and 
what will be the nature of the Advisory Council, and whether its advice wOlllo! 
be normally binding on the Chief Com'missioner? 
The Honourable Sa.rda.r Vallabhbhal Patel: (n) and (h). The Government of 

India have reeeived representations expressing diflsatiflfactioT! with the prt'!!ent 
lidministrati \'e fltrlwtllre in the Province of Delhi. 
(c) Yes. _ 
(d) T t~ Honourable Member's attention is invited to my reply ~r  on ihe 

8th November 1946. to st.arred quefltion No. 1145 b;V Pundit Mukllt Bilial'i Lat 
Bharghava. 

CmcUIT HIGH COURT AT DELHI. 

688. ·Lala Deshb&ndhu Gupta: Is the Honourable the Home Member aware 
of the long standing demand of the people of Delhi, for a Circui# High ColM 
at Delhi? If so, do Government propose to do anything in the matter? 

The Honoura.ble Sa.rda.r Va.1labhbhai Patel: Such proposals or proposals of 
a s'milar nature have been brought to the notice of the Government of India 
~ intf\rvalfl het-ween H123 and 1937. but haw' hit.herto been rejected on both 
ilechnical find practical groundfl. No representations on this subject have been 
received from popular bodies since 1937. The Chief Commissioner has, how-
ever. recently reopened t.he question in correspondence with the Lahore Higb 
Court and I will ;n oue ('oursP (,xamine the proposal!': which result from thUl 
corresponil.enee. 

LoAN OP' SERVICES OP' AN OP'FICER AS DlREOTOR OF ARCHAEOLOGY IN HYDERAJIAD 
STATE. 

689. *Jlr. Ahmed 1:. H. Jaffer: (a) Will the Honourable Member for Edu-
ca.tion please fltate if it is a fact t.hat some time back the Hyderabad Dumar 
Bsked through the External Affairs Department for the services of a certaiR 
officer in the Anhll'!Ological Department on loan for appointment as DirectQr 
of A.rchll',olog.v in that State 
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(b) What action was taken by that. Department 
does the matter now stand? 

[16TH Nov. 1946 

in this matter. and how 

The'Honourable Sri O. Ralagopal&chari: (a) and (b). A aemi-official enquiry 
has been received on behalf of the Hyderpbad State :n regl'rd to. the loan, in 
cel,tain c0utingencies, of the services of an officer of the Archmologieal Depart-
lllent for appointment as the Director of Archmology in the State. A reply 
has been sent but there is no commitment on either side. No request has so. 
far been made officially in th'3 matter. 

4. 

UNSTAHHBD 01'ESTTO"\'S A,\]) ANSWEHB 

DEARNESS ALLo.W ANCE TO. PENSIONERS 

87. Jt&izada Bans Raj: (a) Will the Honourable the Finance· Member be 
pleased to state if it is a fact that the concession of dearness a!lowailCe has 
Deen given to Government Pensioners drawing pensions up to Re. 100? If so, 
at what rate and on what principles r 
(b) .I~ r  .ll ~  allowed to pensioners drawing piCnsions bet· .. :een 

Rs. 100 1\ dRs. 250? If not, what are .the reasons therefor? 
The Bo ourable Mr. Liaquat Ali Khan: (a) The reply to the first part of the 

quest;on is in the affirmative. As r ~ r  the se_cond part, the rates of the 
temporary r ~  in the pensions are as follows:-

Pensions not exceeding Rs. 20 p.m.-Temp.inereac·e ~ Rs. 4 'p.ffi; .. --

Pensions exceeding Rs. 20 p.m. but not exceeding Rs. 60 p.:rp.-Temp. 
increase of Rs. 5 p.m: 

. Pensions exceeding Rs. 60 p.m. but not exceeding Rs. 100 . .~T . 

r ~  of Rs. 6 p.m. 

Pensions exceeding Rs. 100 p.m. but not exceeding B.s. 106 p.m. receive 
Buch increase as will bring the total pension to Rs. 106 per mensem. 

These rates are based on the suggestions made by the Provincial Govem-
ments who are vital!y concerned in the rriatter. 

(b) The reply to the first part of the quest:on is in the negative. As regarus 
the second part, it is considered that retired official drawing pensions between_ 
Rs. 100 and Rs. 250 p.m. are not· in the same need of reiief as are those-drawing 
pensions below Rs. 100 p.m.' Moreover the heavy expenditure inyolved 
precludes any further Jiberalisation of the existing Bcheme, the additional Cost 
of. which is already about Rs. 127·5 lacs. 

NOlf-RBOOGNITIo.N o.F A. M. S. DIPLo.MA o.F THE BENARES HINDU UNIVERSITY BY 
MEDICAL ,Co.UNon. OF INDlA.. 

88. Seth Govind Das: Will the Secretary of the Health Department please. 
itate: 

.(a) whether it is a fact that the A. M. S.Degree of the Benares Hiniiu 
University is aWhrdecl after proper tr.aining and examination by th,-, said 
University in modern medical suojects including Anatomy, Physiology, Mateq,a 
M ~. MedieiM, Surgery, Pathology, etc.; ,  • 

(b) whether it is a fact that Degrees and Diplomas of thi" University are 
recogaised by the Government of India; and 

(c) whether it is a fact-that the A.M.S. Degree of the said University has 
not yet been recognised by the Medical Council of -TnaiR: nnn. if so, th.e rensom 
for witbholdin!! this recognitIon 7 
Mr. S. B. Y. Oulsnam: (n) Government are nware t ~t instmction 's giY"n 

in the suhjects mentioned. 
(hI Yr!='. 
(el The A. M. S. degree of the Renares Hindu University hn" not b?Pll l'('cog-

n;sed under the Indian Medicf1.1 Council Act, 1933. The authorities of t,he 
University have not so far applied for the recognition of thiR qualificatioll. 



SHORT-NOTIO:m ESTI ~S AN:D ANSWEJlS 

FORWARD TRAnmG IN GOLD AND SILVER 

Mr. Kanu Subedar: (a) Have Government received a complaint or 
representatioll with r ~ to the future trading in gold and silver? 
(b) HUVL their attention -been drawn to a leading article in the 'l'imesaf 

~ . dated the 8th of t ~ 1946?' . 

(c)' In v:ew of the-intel"!-lational importance of gold and silver, will Govern-
ment have the ent-re machinery fOl" forward trading in these articles examined 
in consultation with the Provincial Governments? 

(d) Will Government have the question examined whether Government of 
India cannot interfere in order to lay down just and proper standards of trad:ng, 
including l r~  against contracts 2 

The Honourable Mr. Liaquat Ali Khan: (a) and (b). Yes, Sir. 

(c) and (d). Government are aW81e that the existing methods of forward 
trading in some of the bullion exchanges are highly undes:rable and require tv 
be rectified. RegUlation of trading.on the exchanges falls mainly under item 
27 of the Provincial Legislative Vst, but legislation ean be undertaken by tihe . 
Centre if at! Proviupes agree to this course: It is realised that proper regulation 
of exchanges is impossible without uniform and simultaneous action in all 
Provinces and that Central legislation would be the best way of achieving such 
uniformity. The Government of India havt:, therefore, already institut(,d 
enqu:ries into the working of stock exehaiiges anel have asked all Provincial 
GO\'L'mments whether they would agree to Centralleg'slation for their regulation. 
Similar action in regard to bulLon exchanges is contemplated. The Govern-
ment are also bringing to the notice of. the Bombay Government the desirability 
of taking early steps to check the speculative activities of the ,bullion exchange 
in Bombay. 

Kr. Kanu Subedar: . Since Government are going to have a co-ordinating 
law for t ~ who;e country if the Provincial Governments agree, may I also 
bring to the notice of the Honourable the Fina.nce Member that there are two 
or three places in Indian States where also forward dealings in future tra-nsac-
tiom of gold and silver are taking place (An H onouTable Member I No.) and it 

I would be des:rable-by negotiations no doubk-to bring them also to accept the ' 
same ru:es and conditions which would prevail in British I ~  

The Honourable Mr. Liaquat Ali Khan: All that I can tell my Honourable 
friend here is that the States will also be consulted in this matter and it can 
only he on their voluntary co-operat:on that anything can be done .. 

_ Sri M. Ananthasayanam Ayy&Bgar: May I know from the Honourable 
Member if forward contracts are not in the interest O! this country so long ~ 

-Government is not able to-purchase gold from foreign countries. and it is !!'It 
desirable to allow merchants to get, as much gold bullion as 'possible ? 
The Honourable Mr. Liaquat Ali Khan: That is also one of the matters that 

will be examined. 

, USE OF FIRE ARMS BY HOOLIGANS IN BENGAL .o\-ND AMENDMENT OF INDIAN ARMS AOT 

Mr. K. C. Heogy: (a) Will the Honourable the Home Me-mber be pleased to 
state whether the policy to be followed by the present Government in regard 
to the Indian Arms Act has come up for consideration with a view either to t~ 

repeal or substantial amendment? If so, when is any action in this direction 
likely to he taken? 

(b) Has the attention of Government heen drawn to the use to wh'ch rifh,. 
guns Rna 1'e;olve1's h:lv-e heen and are " ll~ p'lt ;'1' rFf:"'rf'nt l'flrts of Bf'TlC':ll b:; 
hoolig5,ns in the-.commissioll of crime in connection with the communal riots? 

(c) Is it any part 0': the duty of th:, C(,!1tral lnt'.'lligenc(' BUTeau to l\,eJl 
watch over unlawful acquisition and use of arill$ of this character? If so, has 

( 1201 ) 
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the Bureau kept Government regularly informed about the extent of the mischief 
now prevailing. indicating the possible sources of supply of these :J! •• lS? 

(d) Do Government propose to take into early consideration the desirability 
of repeal;ng or amending the Indian Arms Act, so as to facilitate the ~  

of arms by law-abiding citizens for purposes of self-defence? 

The H r ~ Sa.rd&r VaUabhbhai Patel: (a) No. The second part of tne_ 
<luestion does not arise. . 

(b) I have seen press !'eports to this effect. 
(c) The Central Intelligence Bureau is concerned only with securing informa-

tion regarding loss or theft of certain categories of arms and ammunition. The 
matters referred to by the Honourable Member are primarily the concern of 
Provinci'll Governments. -
(d) The matter will be considered and if in the light of the decision reached 

it becomes necessary, the question of amendment of the Act will be examined. 

Kr. It. O. Heagy: With regard to the Honourable Member's answer to part 
:(c) ~  my question, do I understand that the functions of the Central Intelligence 

r ~  nr3 strictly limited to the extent that the Honourable Member. has 
indicated, and that it is not open to the Government of India to extend the 
.copeof the activities of thB Central Intelligence Bureau so as to bring the 
enquiry that I have indicated within that scope? 

The Honourable Sardar Vallabhbhai Patel: As I understand it, the scope 
'Of the Central Intelligence Bureau is limited to the position that I have stated. 
JIr. K. C. Heogy: May J know under what authority has thp Rcope of the 

~ t t  of the Central Intelligence IBureau been thus l ~ t  

'!"he Honourable Sardar Vallabhbhai Patel: Under the authoritv under which 
the Central Intelligence Bureau exercises its functions. • 

Kr. X. C. Heogy: Is it a Statutory authority which cannot be amended by 
any Government or Legislature? . 

The Honourable Sardar Vallabhbhai Patel: All acts can b£:: amended bv the 
~~~~. . 
Slui Sri Prakasa: In view of the Honourable Member's promise made earlier 

this morning that he would repeal the Arms Act if everyone turned illto • 
burglar, and in view of the further fact that almost all of us are becoming 
stabbers, will the Honourable Member consjder the desirability of repealing the 
Arms Act? 

'!'he Honourable Sardar VaUabhbhai Patel: All Members of the Central 
.Assembly have licences to keep arms but many of them do not have arms. 

'Kr. It. C. H80gy: With regard to my Honourable friend's answer to my last· 
ll ~ t . may I know whether Government propose to take up the question of 
. revising the scope of the functions of the Central Intelligence 13ureau in the 
direction indicated by me? 

The Honourable Sardar Vallabhbhai Patel: The functions of the Central 
Int,elligence Bureau are being shrivelled up instead of being expanded. 

Kr. It. C. Heogy: Will the Honourable Member kindly indicate the reallOll8 
for thus restricting the scope? 

The Honourable Sardar Vallabhbhai Pa.tel: The reason if; the expansion of 
Provincial Autonomy. 

lIIr. Ahmed E. H. Jaffer: Since most of the Members o! the House do not 
possess arms, will the Honourahle Member endeavour to make available to the 
Honourable l\fpn!1ll'rs arms and ammunition for which thpy will be prepared ~ 
pay? 

The HODOurattle Sardar Vallabhbhai Patel: They will get them if they l~ 
to their Provincial Governments. "  • 

Xr. Ahmed E. R. Jaffer: May I remind the Honourable M ~ r that the 
Bombay Provincial Government has proh:bited the sale of arms? 
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".l'he Honourable Sardai Vallabhbhai Patel: That prohibition does ~ t apply 
to the Honourable Member or the Members of the Central Legislature. 

1Ir. Sasanka. Belmar Sany&l: Will the Honourable Member be pleased to 
advise what a Member of this Assembly has to do when his application for arms 
to his Provincial Government is neither granted nor refused, but kept pending? 

".l'he Honourable S8.rdar Vallabhbhai Patel: In that case the remedy is to take 
steps to influence the Provinicial Government. 
1Ir. X. C. Neogy: The Honourable Member in reply to a previous questioTI 

advised the people to organise self-defence instead of depending on the police. 
May I know what advice the Honourable Member has to give to those law-
abiding people who ar-e confronted by hooligans armed with firearms? 

The Honourable Sardar ValIabhbhai Patel: The Government of the Province 
is responllible in that behalf. 

Khan Abdul Ghani Khan: In view of the fact that most of the victims of 
these riots are poor people who have not money for firearms, will the Honour-
able Member take that into consideration? 

Ths Honourable SlLldar V&llabhbhai Patel: Every voter in the North-Wesb 
Frontier Province is entitled to keep arms I 

Sjt. N. V. GadgU: May I know from the Honourable Member that! in view 
of the disturbances all over the country if respectable people are armed will not 
the disturbances be fewer? 

The Honourable Sardar Vallabhbhai Patel: I cannot express any opinion. 
It occasionally happens that the dacoits or goondas snatch away arms from bhose 
who have licences . 

. ~  X. C. Neogy: With regard to the gradual restriction of the scope and the 
actiVItIes of the Central Intelligence Bureau, as referred to by mv Honourable 
friend, will the HOllourable Member be pleased to refer to the re'ievs.ut recom-
fil:udations of the Joint Parliamentary Committee in regard to the functions of 
tIns very body, where the importance of the work left to it! in regard to detec-
t ~  of terrorist activities, has been mentioned? .  • 

The Honourable Sardar VaJla.bhbhai Patel: Those activities were of a very 
different nature. 

1Ir. X. O. Neogy: Do I take it that what is happening in the country cannot 
come within that description? 

The Honourable Sardar ValIabhbhai Patel: They dealt with political terrorist 
activities. 

Sri )[. Ananthasayanam Ayyangar: What steps does the Honourable tobe 
Homt' Member propose to take, as the Member in charge of the Centrally 
AdmiJlistered areas, to safeguard the life and property of the . poor people? 
The Honourable Sardar Vallabhbhai Patel: All necessary steps will be taken 

·to protect the life and property of people in the Centrally Administered areas. 
Hajj Abdus Sattar Haji Ishaq Seth: Will the Honourable Member just tell 

me what is the position with regard to the possession of swords by a]most ~ r  

Sikh ill Delhi? Is that freely allowed or are other communities. also allowed 110 
possess swords? 

The Honourabls Sa.rdar ValIabhbhai Patel: The SiKhs r~ allowed to keep the , 
kirpans on religious r ~. 

Hajl Abdus Satta.r Haji Ishaq Seth: Is a sword a kirpan or not, because 
every Sikh is now wearing a sword? 

The Honourable Sardar V&llabhbhai Patel: Different places have different 
conditions. In the Punjab a Sikh is allowed to keep a sword and a kirpan. But 
in thp Centrally Administered areas the Sikhs are allowed to keep kirpans. 

Mr. Ahmed E. H . .Taller: Will the Honourable Member inform the House 
whe!ber in this province the size of a kirpan has increased. to that of a sword? 

The Honourable-Sardar V&llabhbhai. Patel: There is no scheduled size . 

• 
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J(ubammad Yamin Khan: Will other m8mbers be allowed to keep 

The JIOnourable S&rdar Vallabhbhai Patel: If other communities adopt the 
Sikh religion, certa"inly they will be allowed. 

Khan J(ohammad Yamin :Khan: If a kirpan can be used as a weapon and it 
can be used for terrorising people, then why should other people, for their 
protection, not be allowed to keep kirpans, if one community is allowed to 
keep kirpans as an emblem of religion. 

The IloDDlUable Sardar Vallabhbhai Patel: If the other communities do not 
~ r it a. religious duty to keep such weapons, then they are not allowed to 

do 8(,. ' 

Khan Kohammld Yamin Xhan: Does the Honourable Member mean that, if 
some communities think that peaceful living is part of their religion and other 
people think that keeping of arms, by which they can kill the peaceful peop!e, 
is P!&rt of their duty, he will not allow the peaceful people to protect themselves? 

~  Honourable Sardar Vallabhbh&1 Patel: In a country inhabited by many 
~  different religions, the different religious susceptibilities of people are 
,l'spected by the laws and customs of the country. 

Dr .• Zia Uddin Abmad: During the regime of Sir Fazl·i-Hussain the poirlt 
rose abou' the definition of the kirpan and it was said that its length would be 
III inches. But now it has extended to feet. It has now ceased to be a kirpan 
and it has become a regular sword. 

J(r. President! That is an observation I 
8hri Sri Pr&kasa: Are Sikhs allowed only to kee'p k:rpans and also to US3 

them?; . 

The Bonoll1'&ble Sardar Vall&bhbhai Patel: The\' are allowed for both pur-
~~. , 
Haji AbdUl Sattar Haji Iahaq Seth: My Honourable friend said that .in the 

Punjab members of all communities are aPowed to wear swords. In view ?f 
that, will my Honourable friend consider allowing others to wear swords III 
Delhi as a defensive weapon? 
The Honourable Sa.rdar Vallabhbhai Patel: I am infonned that Sikhs Ilre 

ullo,ved to do so. But they are liot allowed to keep swords in the Centrally 
Administered Areas. 

N N~RET RN OF CASH AND THE VALUABLES RIWOVED FROM PERSON OF ARRESTED 

I.N.A. MEN 

La.la Deshbandhu Gupta: (a) Will the Secretary of the Defence Department 
plN,se state whether it is a fact that some cash deposits and valuable arbicles 
I'uch as watches, fountain pens, etc., belonging to the I.N.A. prisoners  were 
removed by the British Military Police at the bime of their arrest in personal 
search with the avowed object of depositing the same in the safe custody of the 
Camp authorities, and that in some cases bheir value amounted to several 
t ~  rupees, but this property was never returned to the prisoners at the 
time of their release and that no record or accounts are available flo show th':l.t 
the cash and valuables so recovered, were ~ t  with the Camp authorit:es? 

(b) Is it a fact that some petitions were actually filed before 1lhe Court Martial 
Tribunals but the Tribunals invariably replied that there was nothing on record 
f;() show that any private property belonging 110 the prisoners have been recovered 
in personal search? 

~) Is it' a fact that a sum of Rs. 5,200 was recovered. from the person of 
Mr. S. M. Bashir, (whose number at Jikargatchha Camp was L. 3070 and lit 
Kabul I,iues, Delhi, B. 1265) on the ~t  June, 1945, at Calcutta .leMv and tha.t 
he was told while he was at Jikargatchba Camp (near Calcutta) that the money 
bRa bl'en deposited with the CaIQP Commandant, but bhis mon'e. wns not paid 
l ~  to him Bt the time of his release on thf' 27th December 1945. from ¥-abul 
~~ ~  . ~ 
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(d) Did he send severa! applications to the Military authorities in this connec-
tion' and also made a representation to the Honourable the Defence Member 
in September 1946? 

(e) If thetreplies to (a) to (d) above be in the affirmative, what action bas 
been taken, or do Governmmt propose to take, in the matter? Will they order 
.an immediate enquiry? • 

Kr. G. S. Bhalja: (v.) In conformity with the prescribed procedure, all 
prisoners were searched before their arrival at the Holding and Enquiry tr~  

and money in their possession was removed by the Interrogation authorities. 
A reeeipt was invariably given for articles and money so removed. A record 
-does exist of cash deposits and arlicles, etc., which were taken away from the 
l.N.A. prisoners and the property belonging to these personnel was in nht3 
major!ty of cases returned to the owners on their release. In 
the remaining cases every effort has been made to trace and forward artic'es and 
money.to those who did not receive them when released. The reason why some 
I.N.1\. men did not receive their utticles is that in several cases the men gave 
-fietitious or incorrect addresses with the result that money orders and articles 
sent to them were rewrned. 

(b) The Holding and Enquiry Centres where the r t~ of personnel were 
held have now been disbanded and it is therefore not Dossible to ascertain whether· 
petitions were t ll~ filed before the Courts. There is, however, no mention 
-of E'uch petitions in the Courb of Enquiry proceedings. 

(c) A sum of Rs. 4,965 was taken from Mr. Bashir and it has not been 
1'eturned to him so far. Enquiries are being made and the question of paying 
him this sum of money known to have been taken from him is being ~ r . 

(d) Yes, Sir; Mr. Bashir did make a statement to the efl'ecb that a sum of 
Rs. 5.200 was removed from his person in JUly, 1945. This statement was 
made by him in a letter afldressed to the Honourable the Defence Member on 
ihe ~t  of September, 1946. 

(e) Government are enquiring into hhe case of Mr. Bashir. 

LaJa Deshbha.ndhu Gupta: Mo.'! I know from the Honourable Member tho 
Dmnbel of cases in which money crders were returned 'Unacknowledged or un-
:accepted 1-

.r. G. S. Bhalja: T must ask for notice of that question. 
Lala Deshbha.ndhu Gupta: May I know the reason for the delay III making 

the payment to Mr. Bashir? Whab is the difficulty? 

Kr. G. S. Bhalja: Government have to satisfy themselves that there are no ' 
'Cluim!" outstanding against the person concerned before making the refund of 
the ~lll  taken from him. 

La]a Deshbhandhu Gu.pta: How long will ib take the Honourable Defence 
'Secretary to make the refund? 

:Hr. G. S. Bh&1ja: I hope, not ~ r  long. 

INVITATION TO MR. COMPTON MACKENZIE. TO WRITE HISTORY OF lNnIA'S WAR 
• EFFORT 

Lal& Deshbendhu Gupta: Will the Secretary of the Defence Department be 
llieased to state: 

. (8) .whether .the attentJion of Government has been drawn to a report pub-
lished m the Htnr11l1:fan Times. dated the 6th November, i946, on page 2, and 
{'olumn 6 saving that Dr. Compton Mackenzie has been selected to write a short 
popular history of India's War Effort; 

(b) whebher it is true that he has been selected by the Government of India 
for this job; if 80, the gpecial reasons which led the Government of India to 
entrust this important task to an outsider; and 

. (e) whether he will be paid for by the Government for this job; if IlO, what 
'Will bl' the amount that will be paid to. him? 
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1Ir. G. S. l ~ (a) Yes, Sir. , . 
(b) and (c). The Government of India sent to. the U, K. ~ r r t ~  

empowered 'to discuss with publishf'rs of good . ~  the questIon of obtammg 
the services of an author whose Iiame was suffiCiently well ~~~ to ~ ~r  
good sales for a popular history vf India's war effort. The. l I~  to InVite 
.Mr. Mackenzie to undertake this tesk was taken by the ~r  ~ l~. 
tioll with the Government of India's representative. The pubhcatlOn of th1& 
work wilLbe undertaken by the publishers ~  ll~ ~ l "  no expense to the 
Government of India who will merely prOVIde faCllItles for the author. No 
Indian author of repute was found who was prepared to undertake t~  work 0n 
t ~  terms; but Mr, Mackem:ie has stated that as soon as an Indian author 
could be found who would be willing to undertake the work on these t ~R  
he would make no difficulty about the withdrawal of the contract made by hIm 
with his publishers. 
LaJa De8hbandhu GUpta: May I know what steps were taken by the Gov-

r . ~ to find out whether any Indian author of repute was willing to under-
ta;ke this work or not? 

-. Itr. G. S. Bh&lj&: I might mention that Mr. Panikkar, who is a well known, 
historian was addressed on the subject and I underst6nd that he did not show 
much interj:lst in this matter. 
JIr. Ahmed E. H. l&fler: Mav I know whether the Honourable Member 

took pains to consult the E t ~  Department and l ~ the various Univer-
sities in India on the subject to find out if one of their 'Professors in History 
was prepared to undertake this job? 

JIr. G. S. Bhalj&: The hisoorical section of the G,H.Q. made the necessary 
enquiries from the persons they considered competent to advise in the matter. 

Dr. Zi& Uddin Ahmad: Is the Honourable Member aware that Mr. Panikkar-
ceased to bea professor many years ago and has never been a Professor of 
History? 

1Ir. G. S. Bhalja: I do not think it is necessary to go into the merits of 
Mr. Panikkar. 

Sri ][. A ~t . .  Ayyanga.r: May I know whether any University 
Profel"sors or other historiantl have been addrEssed on the matter? 

Kr. G.S. Bhalja: I am afraid I have not got that information with me at ~  
moment: but in the press communique which was issued it was stated that 
.lttempts to interest Indian authors privately and through the press have hitherto 
bef'll without result. 

Srl ][. Ananth8B&yanam Ayyangar: False. 

Kr. G. S. Bhalja: I do not trhink that the Honourable Member should say 
that it is false .  .  .  . 

Lata Deshbandhu GUpta: May I know if Governmenb will now take steps to 
invite Indian authors of repute .to undertake this work? 

Kr. G.S. Bh&lj&: I have already said that if any Indian author of repute 
comes for-ward to accept this task on these terms, Government will readily pro-
vide the same facilities which have been provided lor Mr. Compton Mackenzie. 

Sri ][. Ananthasayanam Ayyangar: May I know if it is not a fact that the 
Goverumenb of India have agreed to arrange to send photographers and other-
accessories for the purpose to enable this gentleman to gather the materials c.t 
the expense of the Central Government? 

Kr. G. S. Bhalj&: This is included ,in the term "facilities", which the Gov-
ernment of Indill will provide to 'the author to enable him to do justice tc the 
tRsk which he has undertaken, namely, the preparation of a popular history 
which will give an account of India's war effort (that has been considerable BDd 
WI' Rre specially proud of it) in language which would be creditable to t.he 
COllI'tty. 
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Sri II. Ananthas&.y,.nam Ayfangar: May I kllow what the es1limated cost of. 
thcfe facilities is? 

Mr. G. S. Bhalj&.: No estimate of the cost is available;. ~t I do not t ~  
it cun be very much. As I said the cost involved is only the cost of travelling 
~  lllcidenblil costs, like what my Honourable friend mentioned, photographs 
-etc. 
Sri •. Ananthasaya.nam Ayyangar: Will it be some lakhs of rupees"'-

.approximately? 

lI/[r. G. S. Bh&lj&.: I am afraid I have not got the figures. 

Dr. Zia Uddin Ahmad: In what lanO"uacre does the material exist for writing 
Indian History and has the Honourable 0 ~  got any familiarity ,with that 
language? 

Mr. G. S., Bhalj&: The material exists in English and Mr. Mackenzie who 
is an author of world wide fame surely knows English. 

!.ala Deshbandhu Gupt&.: May I know if Government have considered the 
.question that a popular history can better be written in an Indian lanf?uage 
rather than in English? 

](r. G. S. Bhalj&.: It is the intention of the. Government of India to translate 
-ihis work when jj) is' ready in the Indian languages. .  . 

Shri Sri Prakas&.: In view of the fact that the Honourable Member has given 
what may only be cal!ed a tendentious answer, may we inquire if the Govern-
ment have already given tips to this author as to what he should write? When' 
the Hnnourable Member seems to be very proud of his war effort does he expp,(:t 
the Huthor to be the same? Will he be ready to give me the task? I hold I!. 
Tripo!' degree in History from Cambridge. . 

Mr. G. S. BlIalj&.: I suggest that it is a matter of opinion-whether thd 
reply I gave was tendentious or nob; but I can say straightaway that Mr. 
Mackenzie himself has made a public ~t t that if the worJs he produces 
does not satisfy the Indian people, he will feel that he has not done his work. 

Mr. X. O. Neogy: May I know whether Mr. Compton Mackenzie is a ver.v 
well known writer of fiction and whether the Government consider that in the 
writing of history, an author who has distinguished himself in writIng fiction is 
bf'st qualified? 

Mr. G. S. Bhalja: I think mv 'Honourable friend is not well aWl!.re of the 
'Works written by Mr. Compton Mackenzie. 

Mr. X. C. Neogy: I want to know. 

Mr. G. S. Bh&lja: In addition to fictnon, for which he is famous, he hal': 
written a number of memoirs of Greece and other places when he served during 
the first great war of HH4-1918. and he has also written some historical works. 

Sri '.. Ananthaaayanam Ayyangar: Will the Honourable Member ~  
<:ircularise and invite applications from professors of history in the varilllJs 
~l .  and universities in order to find oub if Indian authors of repute are ava-H· 
able for this purpose, and offer them the same terms? 

Kr. G. S. Bhalja: The announcement made in this Honourable House is, 
-sufficient publicity to enable any author who is interested in this project to 
.approach the Government of India. I shquld make ib cleat that in addition ·t-o 
this popular history the intention of the Government of India is to compile an 
-official factual history which will probablv consist of several volumes, which ia 
being written in the historical section, by the Government of India's own officers; 
ihere will also be a student's history wh:ch will be utilised at the staff college 
'Which will not consist of the same number of volumes as the bigger and detailM 
offici!'J hisbory. 

Sri K. Ananthasayanam. Ayy&ngar: Is that the intention of the late GovArn-
ment or of the present Government? 

)(r. G. S. Bh&lja: That is' the ;ntention of the present Government also. 
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][han Ji[ohamm.&d YaUlin Khan: When ilhe Honourable lI4ember said that 
besidt's 'fiction this gentleman has written 80me historical works. what hi!ltori""l 
vnlue have thp.se works got? Have they any historical ~  

Kr. G. S. BhaIja: That is a matter of opinion. Surely Mr. Mackenzie is ~ 
gentleman of world wide fame and I suggest that works wriuten by him II.rG 
prizt'd works. 

(Some honourable members rose to ask questions.) 

Jrrr. President: Order. order: I am ('allinh the next question. '['his has bean 
sufficiently ,discussed. 

8TORE PURCHASB RULES FOLLOWED BY THE ~ .RM  DEPARTMENT. 

Dr. Zia Uddin Ahmad: Will the Secretary of the Defence Department ~ . ~ 

state :' 

. (a) whether the Store Purchase Rules are followed by the Army Departmp.nt. 
inl respect of orders placed abroad ;.if not, why not; 

'(h) whether it is correct tliat foodstuff and machinery now available in India 
are not purchased by the Army Department and imported from abroad; and 

(c) whether the National Government have changed the policy of ellcourag-
ing Indian Industny? 

Mr, G. S. Bhalj&: (a) The Store Purchase Rules have been ~l  by the 
Defence Department subject only to certain modifications necessitated by tht:'" 
war. 

(b) No, Sir; Demands for machinery and warlike stelres have ~ plal';-" 
on the India Office only for those silores which could not be produced' m Indw. 
All items which can be produced in India according to the reqiW'ed specificatiul. 
are llrocured from indigenous sources through the Industries and Supply De-
partment. I ~  foodstuffs purcl?-ased for the Armed Forces in India alW" 
obtained for the Defence Department by the Food Departmenil in accorda!lc& 
with the estimates given by the Quartermaster General, India. The only food-
stufit; imported are those which (;annot be produced in India to the required 
specificattions or in the required quantity. 

(0) No, Sir, there has been no change whatsoever. The ~  as before, is 
to t.T1courage Indian industry as much as possible. 'An Inter-Departmental 
Committee is actually now considering t ~ question of defining what types of 
mil\tary equipment and stores can be locally procured through the Indusilries: 
and Supply Department. 

MESSAGE FROM THE COUNCIL OF STATE 

Secreta.ry of the Assembly: Sir, the following message has been receive<t 
from the Council of State: 

"I am directed to inform you that the Council of State at its meeting held 
on the 15th November, 1946, agreed without any amendment to t.he following 
Bills which' were passed by the Legislative Assembly at its meeting held OD 
t ~ 11th and 12th November 1946, namely:-

1. A Bill further to amend the R ~ r  Bank of India Act, 1934. 

2: A Bill to provide for the cohtinuance during a limited period of powers 
to control. the production,. supply and distribution of, and trade ahd commerce 
in, certain cOIr..modities. 

3. A Bill to make provision for the constitutiQIl of a ~ l 'police force for 
the Chief Commissioner's Province of Delhi for the investigation of certam 
offences commitkd in connection with matters concerning' Departments of the 
Central Government for the superintendence and administration of the ssid force 
8lIld for the extension to other areas in British India Or the powen and jurisdiction 
of members of the said force in regard to the investigation of the said .~  
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. DEPARTMENT---contd. 

Mr. 111. R. lIasani (Bombay t~  Non-Muhammadan Urban): Sir, it is 
generally considei'ed to be a difficult position for a man when his convictions 

l ~t with the interests of an organisation with which he may be connected. 
I have come to the conclusion that it is an even more difficult position when 
one's convictions happen to coincide or not conflict with the call of the organi-
sation to which one may happen t{) belong. I happen to belong to a firm, 
which in its turn happens, among its multifarious activities, to rUn one of 
India's airlmes; and so .last week, when this debate was on, I desisted from 
speaking; and I would still have done so if it had not been for the fact that 
the' debate on the last occasion widened from a discussion on civil aviation to 
a wider discussion on the pros and cons of nationalisation of aU industries and 
services. One of the Honourable members, my friend Khan Abdul Ghani 
Khan, went so far as to say that our deCIsion in this case would be a test for 
similar decisions to be taken in the caSe of other industries and services. It 
is that which induces me t{) put before the House a ff!W considerations, and I 
trust that the Honourable House and, in particular, the Mover, Sardar Mengal 
Singh, and those who support him will accept my assurance that what I say 
here is based on my own views, previously expressed in writing on vario1ls. 
occasions and over a long time, and are solely in furtherance of my duty to my' 
OWn constituency and to the country. 

On February 26 this year, ~  this House was debating the question ~  
road-rail co-ordination, I had occasion to oppose the scheme on the ground that 
it smacked of monopoly. This is what I said on that day: 

"I say this scheme savours strongly of monopoly. I would like to oppose the. very 
conception of monopoly as applied to 'Our transport service. I do 80 t.hough I am a socialist. 
Accordin/l to m" socialist faith, I do not believe it is necesRary to support any  and every 
measure of nationalisation. Nationalisation, after all, is an inst,rument, a means tc an end, 
and if it impedes social justice, if in a particular case it impedes the spreading of demo-
cracy to the economic sphere of life, then, I Sir, would oppose it." 

1 then went on to say: 

"India is hig eno'ugh for more railwavs, more roads, more shipping and more air lines. 
We want healthy competition hetween all thf'se modes of transport. That is the only 
guarantee that new techni,.al developments will be utiliaed and that efficiency will be main-
tained on both sides. Therefore, if the railways fear competition, their first duty is to 
put their house in order." . 

Now, Sir, these considerations in opposing monopoly apply with even 
stronger force than in the case of road transport to the development of civil 
aviation in our coun.try. There was a certain amount of ',loose talk about 
nationalisation on the last occasion. The word was used in two diametrically 
opposite senses. The first meaning was that given to the term by Sal'dar 
Mangal Singh and his support€rs and they understood nationalisation to mean 
State ownership and management. On the other hand my friend Diw8.D 
Chaman Lal, in moving his amendment, t;nade it clear that he understood 
nationalisation to include State ownership or State control and he said that in 
that sense he also supported nationalisation. 

I have taken the trouble of looki.l::!g up the dictionary In trying to decide ~; 

to whether my friend Sardar Mangal Singh or Diwan Chaman Lal was right, 
IIDd this is what the Oxford Dictio6ary says. It defines 'nationalisat-i.on' to be 
"the action of bringing land, property, industries under the control of the 
nation". To 'nationalise' is "to bring under the tr ~ of to convert into the 
property, of, the nati()n"; and Webster endorses this ~ saying-to 'nationalise' 
is "to vest the control, ownership, or the like, of in the nation". It is per-
fectly clear, therefore that the correct meaning of the word 'nationalisation' 'i8 
the meaning given by Diwan Chaman Lal and in that sense we of the Congren 
Party are committed to nationalisation. We propose to remain committed to 

( 1209 ) 
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[Mr. M. R. MasaniJ 
it and we propose to implement our pledges in this behalf. 
Election Manifesto is clear on this point. It says: 

[16TH ~ . 1946. 

The Congress 

"It, will be necessary to plan and co-ordinate social advance in all its many fields, to 
prevent the concentration of wealth and power in the hands of individuals. and groups, 
to prevent vested interests inimical to society from growing, and to have SOCIal co!'-trol of 
tlte mineral resources, means of transport and the principal methods of productIon and 
distribution in land, industry and in other departments . of national activity, 80 that 
free India may develop ink a co-operative commonwealth. 

The State must, therefore, own or control key and basic industries and servicN, mineral 
resources, railways, waterways, shipping and other means of public transport." 

This makes it perfectly clear that we of this party do not accept nationali-
sation in the narrow sense of State ownership and management. We have 
very wisely left the door open to social ownership or control as the needs of 
the situation may dictate. 

Our industries and services are developed in very varying degrees. Some 
are old established and have made great advance. Others are nascent. They 
have, just been born and are still at an elementary and rudimentary stage, Rnd 
to ap»>y the same footrule and standard of measurement to all these various 
industries and services would not only' be dogmatic and doctrinaire but mso 
disastrous to the country. The only test one can apply is the test which my 
Honourable friend, Mr. C. Rajagopalachari, mentioned when he was Minister 
for Industries and Supplies, and that was that India's biggest need today is 
inCreased production. We want much more of goods and much more of services 
and the only test, and the supreme test, by which we can decide what form 
of social control We shall apply to any particular industry or service is whether 
or not it will give us more production or better service, because that is India's 
prime need. 

Judged by that test, my attention would turn first to the administrative 
machinery that we possess at present. I shall not comment on it beyond 
saying that we bave inherited from the British Raj a very nldimentary 
machinery of Government confined primarily to law and order and the collec-
tion of revenue. I would ask the House to accept the statement of the present 
Minister for Industries and Civil Supplies, Dr. Matthai, who in the recent 
rlebate on controls expressed himself as follows: 

r At this stage Mr. President vacated the Chair which was then occupied 
by Mr. Deputy President (Khan Mohammad· Yamin Khan).] 
"Here we had to put into operation the system of controls through an administrative 

~ t  which had grown up through the years. with an entirely negative outlook. We had 
at present an administrative organisation in the country built up over a period of 20 years, 
the main business of which during this period had been to prevent things ~ done and 
to maintain law.and order. It was a police Government on the foundation of which they 
had to erect a system of regulation ra&ber than prevention." 

The Honourable Mover of this Resolution and his supporters want exactly 
this police government, this rudimentary government, which has still to be 
built up, to be vested with the day to day management of a highly specialised 
service of this kind. (An Honourable Member: What about Railways?) I 
shall ~ to that. It is already an overburdened service and what you are 
doing now is to place on the Government the additional burden of running (Jut: 
airlines. That, Sir, is fair neither to the ~ tr t  apparatus nor to the 
country. And I was not surprised that in the Statement of Policy made by 
the predecessor in office of the present Hon'burable Member. for Communica.-
tions on September 30, a frank admission was made by Government; and we 
were told in answer to a question on the 6th instant that it was then the policy 
af. the Government of India as a whole. That statement said that Government 
"machinery is not as yet so highly developed as t.o enable it to underta.ke 
actual operations in aviation". The then Communications Member went on to 
express the hope that "on account of private enterprise, greater facilities, 
efficiency and courtesy will be available to the passengers than if the services 
were to be nationalised, at this stage". 
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The real issue before us today is not between private enterprise in an un-
.regulated sense and State enterprise. The issue is a narrow issue between two' 
<lifterent forms of nationalisation, namely, State ownership and management or 
State control without ownership and management. ,(An Honourab-le Member: 
What about profit?) I shall presently come to that. During the last ten or 
-fifteen years, many socialists in various countries, who. had sworn by State 
ownership and management, have had occasion to revise their views in view of 
the menace of totalitarian dictatorship that has sprung up in that period, and 
I shall quote to the ,House the views of Professor G. D. H. Cole, an emjnent 
1l0ciaUst, whose name is well known as an expounder of Marxism and socialism 
<luring the last two decades. This I. what he says in his book Great Britain 
In The Post-War World: • 
"There is no need to socialise at once all the forms of production it may prove desir-

able to socialise some time: nor is there any reason why a form of production socialised 
at first, should not be handed back, under proper safeguards, to private enterprise if 
socia.lisation does not yield good results. Within a single branch of production there may 
be some parts which it is desira.ble to socialise and others which are best left under priva.te 
ownership and control. .  .  .  . .. The more gigantic the essential instruments of power-
become, the greater gMWS the danger that in centralising their administration, we may 
be drawn to create a political machine too vast and complicated to be amenable to any 
real democratic control, and may, thus become ourselves the victims of the very power· 
mania, which we are organising ourselves to defeat. It is a clear lesson of recent history 
that democrac:" cannot be real unless it rests on small groups as its basic units-on groups 
an enough to be competently administered and led by men of normal stature and mental 
make-up.',' 

Mr. Deputy PreSident: The Honourable Member has two minutes more. 

Mr. M. R. MasaDi: I have not taken more than ten minutes now by my 
watch, and the clocks in the House hence stopped. May I therefore have 
another five minutes? 

Mr. Deputy President: The Honourable Member must finish in. two 
r ~t . 

Mr. M. R. Masani: If that is so, Sir, I shall now come to the kernel of the 
matter. My friend here talked of profits. My Honourable friend should know 
that measures have already been taken to see that excessive profits are llot 
made in aviation by the industrialists. Under the present system of licensing" 
many forms of control are already in existence in regard to types of aircraft, 
the qualifications of the crew, the frequency of the services, the time tables, 
and fares, and so it follows automatically that profits can also be controlled 
through the control of fares. And I hope they will be controlled. But tbE're is 
no need for State ownership in order to control profits. In faet, in so trying 
to hurt the man who is making profits, you will be hurting the country a 
hJ.1.ndred-fold. . . 

The Honourable the Home Member reallv came to the root of the matter in 
his very brief but cogent intervention on the last occasion. He pointed out 
that our feet are not yet on solid ground and that therefore this is not the 
time to launch On hazardous ventures in the air. That is true not only politi-
oolly and administratively, but also economically. Our primary duty to' the 
people of this country is to meet the basic needs of life,-food, clothing, hous-
ing, hospitals and schools. ' Have we performed that dut:? Has our adminis-
trative machinery been developed sufficiently to give our people even their 
basic needs? And if, unfortunately it is not, are we entitled to fritter away 
our energies on projects like this when we are failing in our primary duties? 
That is the real problem. And I do think that if we apply the test as to 
whether State control on the one hand or State ownership on the other will 
give better results in civil aviation and if we put aside -pre-conceived idells 
about this 'ism' or that, there is only one answer,-and I am confident that 
Govern_ment, when they consider the matter, must come to it,-and that is 
that the present system of strict regulation of every department and aspect of 
this service will give the best results. And if they do that, we can then con-
centrate on our task of doing first. things first_ 
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Mr .•. A. 'I. Birtzel (Bengal: European): Mr. Deputy President, civil 
aviation is a subject in which my Group and I have neither any financial or any 
managing interest. We are interested solely as members of the public, as users 
and we are anxious that this debate should not corne to a conclusion without 
our pgying tribute to the excellent pioneering work which has been done by 
civil a.viation in recent years. That is a fact, that is an achievement of the-
greatest importance to which we wish to pay our tribute of praise. And we-
are most anxious to see -tl,qt this good work which has been begun and iF; going 
ahead should not be ended or impeded or sacrificed to any loose thinking re-
garding the question of nationalisation. We view t.his matter strictly from 
the practical angle. We have a good service and we want to go on having a 
good service and that, I suggest, is the best test of any transport system 

What has been the history of State management in India? My Honourable 
friend Mr . Joshi interpolated in the last speech: "What about the railways?" 
Wha.t about the railways, indeed! I suggest that any impartial critic who 
takes. the trouble to go into the history of railway management will come to 
'bhe same conclusions that have been come to recently, in a study of the 

~ by Professor Natesan. I do not propose to follow ProfessoI: Na.tesan 
through all the details of a closely reasoned study, but it is very important.; I 
think, that the House should have in mind the main conclusions which Professor-
Natesan, an impartial Indian critic, comes to. His final conclusion is that three-
charges can be sustained against State management. In the first place, admi-
nistrative inefficiency and the creation of vested interests of the administrators 
in the continuance of a· particular type of administration. Secondly,. tqat State 
services are less responsive than privately orerated services to public opinion. 
Thirdly, that there is a lack of initiative and flexibility. 

Now, Sir, these are factors which must strike at the root of any loose and" 
doctrinaire thinking or speaking on the subject of nationalisation, arid I suggest 
that, if these considerations are not taken into account, the future of civil 
aviation will be equally vitiated. These are considerations which are not pri-
marily political or constitutional. It is reasonable and proper that they should 
be debated in this House, but the decisions will be the worse ratl1er than the 
better for the intrusion of political and constitutional considerations. These 
are administrative problems which require the utmost and most careful 
consideration. 

What, Sir, again, has been the history of road transport? As a result of 
premature action .and premature discussion, road ·transp'orttoday is in a state 
of suspended animation,  if it is not actually dead. That, I consider, is a most 
unfortunate thing for this country. Road transport he1d out great hopes for-
the development of communications in areas where railways and other forms 
of transport cannot penetrate. But what is going to happen ~ When are 
we going to have a policy? When are we going to have any. enterprise? Then, 
what has been the history of our telephone systems? As you are aware, the-
telephone system in Calcutta has recently been nationalised. The result has 
been not an enormous increase in efficiency, but an enormous decrease in effi-' 
ciency and an enormous increase in complaints. These are all ..administrative 
problems and they must be given most careful and most balanced consideration 
Defore any decision is taken. . 

Now, Sir, Diwan Chaman Lan, and the last speaker also, wisely ~t  
out that time is essential for active consideration and that there are vanous 
types of nationalisation, the respective merits of which must be fully weighed. 
AIly mistake at this stage will be fatal not only to civil aviation but to a much 
more important thing, the building up oj. that reserve of fully qualified technical 
manpower which is essential to the even more important subject of Indis's 
defence. . 

1"or these reasons, we fully support the arguments put forward by Diw:m 
Cham an Lall when moving his amendment that the problems should be fully 
investigated. In the meantiine, we beg the House not to upset the rate ?f 
effident development of civil aviation which is actually taking pllice. On this 
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note I.would end. We are getting what we want; do not take it away from 
u,sl S11", I support Diwan Chaman Lall's amendment. 

kr. Abdur Rahman Siddiqi (Calcutta and Suburbs: Muhammndan r ~ )  
Mr. Deputy President, if for no other reason then for the ver.y good reaSOn Qf 
t~~ Calcutta telephones, I would ceJ;tainly oppose. the nationalisation of any-
thing. But the problem goes a bit beyond the inefficiency of State manage-
ment. Our country has so far been treated as a raw material producing country 
and our rulers have never taken care of our interests as the ruled. There has 
been a definite divergence and opposition between the two interest. Now, 
with the advent of the new Government and I hope with the advent of the-
new Constitution as and when it comes, we shall have to begin work from the 
very beginning, and for doing that· I would ask the Honourable the Mover of 
the Resolution f? r~ l  that the State will need the assistance of the people, 
-eall them ~ lt t ;  call them labour or call them what you ~. Money 
and labour wIll be required and, therefore, the State may deal with the wider-
problems affecting our people leaving smaller affairs to private enterprise. 

Sir, nationalisstion creates a sense of fear in me. We have not vet arrived 
at any clear definition of the word "nation" in this r!ountry. Diffe;ent people-
have different nations of "nationhood". If we follow the principles and institu-· 
tions which have rendered valuable service elsewhere and try to transplant 
them into our country, they may not give fruitful results. Until, therefore, we· 
have arrived at a clear definition of what the word 'nation' in India. as to what 
it means and how the rights and privileges of the many component parts of 
the people inhabiting this land are going to be safeguarded against pnssible· 
dangers from huge majorities "nationalisation" will have to pc considered 
I M rather carefully by the Honourable M('Iver and by me. Sir, I 
P. . appreciate that if the Honourable Mover understRnds by nationalisa-

tion "Indianisation" of civil aviation, then I am entirely with him. 

Sardar JIang&! Singh (East Punjab: Sikh): I do not mean that. 

I(r. Abdur Ra.bman Siddiqi: If he does not mean that, then he is taking 
us in to a direction which the Persian Poet has described as: 

Ein Tak ke tu meravi ba TUTkiBtan ast. 

(The' road thou art walking upon leads to Turk;stan-that is to ~ r t  

and death.) What I am trying to impress upon the Sardar Sahib is that. 
instea'd of stBte ownership or state management, let us consider and think in-. 
terms of state control. Speaking as a ~r l  I should have supported this 
doctrinaire principle of nationalisation because I would have got my communal 
ratio of 25 per cent. in state owned civil aviation. But I. would like the Sardar-
Sahib and other Honourable Members in the House to realise that the worm. 
called the Muslim is gradually but steadily turning. He is now paying atten-
tion to the economic aspect of life of the country. There are 16 aviation com-
panies out of which 3. are Muslim. I hope they will increase. I feel that if 
nationalisation comes, We shall not be able to push Muslims into this field. If 
we do not stop here and the process goes on. we shall remRin where we have· 
been kept, by the combination of British and Bombay and Calcutta capitalists, 
in the position of workers and the coolies. Let us have a chance of expanding-
our activities in this line and also in the general industrial and economic life 
of the country. 
May I also draw your attention to the fact that air travel is a very expen-

sive and exclusive type of travel? It will touch an infinitesimal number of our' 
l ~ They will want everything that is best. I doubt, after what t~  

Honourable Member representing the European Group in the House, has saId' 
whether this expensive travelling will be supplied by the State. Why not ~  . 
this small matter, perhaps one per cent. of our people\ in the !'lands of pnvate-
enterprise, capitalists if you like. and certainly technical rt~ ~ ~ they 
can afford ~  employ for this highly specialised service. SiJ;, aVIatIOn IS ~r  I 

gressing and improving from day to day and governments as a rule are hide-
bound. If measures of safety, speed and comfort for the travellers can be-
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'found,. then let the m.atter go to p.rivate enterprise. May I also, Sir, suggesii 
that till now these pnvate compames have not demanded any subsidy? Thai 
-shows that .the Indian . tax-payer is ~ likely to be called upon to pay any 
mone:r for mternal servlCes. After the agreement. signed three days ago with 
Amenca, Government had better be asked to devote attention to external 
services. We shall allow Americans to come and land in our country but I 
should like to live and see an Indian plane landing at La Guardia aerodrome, 
,in New York. The two aspects of the matter can go along together. The 
capitalists or the company and the Government can come to an arrangement 
'by which the profits may be controlled but more than that, the State should 
,control the comfort aud safety of the travellers and improvement of aviation in 
the country from the 'Himalayas to Cape Comorin. If the private companies 
would agree to reduce the fares many more would travel by air and, it may be 
'Possible that a higher percentage of profits may be available to them. I wouid 
ask the Honourable Mover to agree to the suggestion that state control of the 
most ~  type be imposed and not to insist on state ownership and manage-
ment., It is being done to-day by the Licensing Board over which sits a Judge 
of the 'IJ:igh Court. If the percentage' of profits is controlled and the amount 
is kept low, we shall be able to serve the interests of that very small n,umber 
-of citizens of India who wish to travel by air without injuring those of the 
'Vast JIlajority by wasting public funds. 
Kr. Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan): I 

.move: 
"That the question be now put." . 

,The Honourble Sardar Abdur Rab 1.'ishta.r (Member for Communicat:on): 
Member's right of reply. The question is: 
"That the question be now put." 

Kr. Deputy President: I accept the closure subject to the Government 
Member's right of reply. The question is: 
"That the question be now put." 
The motion was adopted. 

The Honourable Sardar Abdur Rab Nishtar (Member for t ~ )  
Sir, at the outset I apologise to Honourable Members of this House for being 
.absent at the time of discussion on the last occasion of this important Resolu-
tion. But I am sure they will excuse me because my absence was unavoidable. 
I had gone to Bihar to do my little bit for the .poor victims of Bihar tragedy. 
It is a thing which is now uppermost in the mmd of everybody and therefore I 
am sure that they will not consider my absence due to my not attaching any 
importance to this Resolution. As I have already submitted, the Resolution is 
a very important one and it relates as the Honourable Member has put it to the 
nationalisation of civil aviation. I believe by civil aviation he means air trans-
lJort. because certain aspects of civil aviation already are owned by the State. 
So far as the amendment moved by my Honourable frierid Diwan Cham an Lall 
is concerned, I am gratified to note that it gives a breathing time to the Govern-
ment so that they may be able to fully consider the pros and cons of this import-
ant question and then arrive at a conclusion. It is known to Honourable Mem-
bers that the interim Government came into office just three months, ago and I, 
as a Member of the Muslim League bloc assumed office less than three weeks 
ago. After assumption of office for three or four days I tried to understand the 
machinery that I was called upon to administer and to know the horse which I 
have t{) ride. Not only that, I found myself confronted with a very importRnt 
Question that is the Indo American agreement regarding civil avia.tion. Our 
negotiators were neg()tiating an agreement with the representatives of Amer;ca, 
anil in that connection I had to devote a lot of time for discussions with our 
own negotiators as well as the representatives of the other side. Meanwhile I 
~  to go to Bengal and from there to Bihar. For one night I came but had 
-again to go back to Bihar. When I came back again the same t ~ W!l.S 
-staring me in the face and I had to tackle it; 'and Honourable Members know 
1ihat it was finished only day before yesterda.y when the ~ t was conc!ud-
-ed and signed. In these circumstances I think Honourable Membel'l will appre-
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ciate that I had no opportunity whatever to fully consider the implications of 
this important ResolutlOn; and therefore I am sure no Member of t!us House 
will e.xpect me to make a declaratlOn of policy, because policies ~ t are declared 
without any consideration and very hastlly are also torgotten very hacti1y. And 
if we are determined to carry out a policy the best and wisest course is that we 
&bould fully consIder it belore makmg a declaration. Any promIses that art\ 
given cheaply are also broken very ,cheaply .. 

So far the policy of .Government has been that wh;ch was announced per-· 
hap .. in May last year, and it is to this effect: 
"The polley of tile Government of India is generally to promote the development and 

operation of air transport aervices, internal and external, by a lunited number of sound 
and retia.ble private co=ercial orgalllsatlons with their own capltal and operated under 
noimal co=ercial princlples. In selected ('asel Government will take a financlal t r~t . 

hut not a controlling interest, in the compaies operating thelr serVlces and appowt a director 
on the board. 'l'h18 policy does not, however, rule out the operatlon by the btate itself of 
any air transport service or services in particular cases, and such operatlOn may be· 
by the Central Government, a provincial Government or the Government of an Indian.. 
St.t.te." 

In pursuance of this policy certain rules were framed and, as has been 
referred to by certaill Honourable Members, a Licensmg .Board has been set up 
wit.h an emment judge of the Lahore High Court preslding over it and -with 
eXlitlrienced members, .to consider the question of grant of licenses. Many 
applications have come to them; I will deal with them later on, but for the time, 
bemg I must point out that so far as the question of control is concerned, in 
\hOSb rules some controls are provided. I am not in a POSItIon to say whether 
they are SltfuCleUtly ettective but 1 believe they are famy t ~ tl \·e. 1 ntcr alia.. 
they provide for fixation of a per mile rate with a minimlWl and maximum, fixa-
tion of stoppages, approval of frequencies, approval of type of aircraft and. 
equipment, financial stability of those who want to get licenses, and also appro-
val of the personnel even if it is adequate; and even If these gentwmell have got 
licenses, unless they are up to the mark the Licensing Boara will probably not.. 
~ t licenses. 
This is the position in which we find ourselves. But it appears-and it ~ 

quita natural in a poor country like India ~  an overwhelming majority is. 
of the havenots and only a few gentlemen have swollen pockets-that there is 
a cry for nationalisation of industries and not of civil aviation only,-nationalisa-
tion of all industries, particularly the bigger industries. The phrase "nationali-
sation of industries" is given different interpretation by different person. Like 
the Chancellor's foot, its meaning differs from man to man. Some say nationa-
lisation means this, some say nationalisation means that; and it was even saide 
on the floor of this House this morning by Mr. Masani that there is great ~r

ence about the interpretation of the word between the compilers of dictionaries. 
But the fundamental principle, as it appears to a layman . like myself, is this. 
that people want that these industries should Dot be under the control of Stat&· 
and the profit from such concerns should not go into the pockets of private 
~ t r r r .  That is the spirit of the phrase. 
111'. Deputy President: It is now time for Lunch adjournment, but as I am, 

told there is no other Resolution to be moved, I propose that we may sit a little 
101lger and finish this so· as not to come back after Lunell. The Honourable 
Member may proceed. 
The Honourable Sarciar Abdur Rab Niaht&r: I was giving my interpretation 

of the word 'nationalisation'. What I understood by the term is that the real 
object is to have control vested in a national organisat:'on which is the State, 
and the object is that the profit that accrues from such concern should go to the 
public exchequer 80 that it may be utilised for the service of the poor. How to· 
achieve it is a question which requires thorough examination. It is not very 
~  to suddenly take up these questions. Rome was not built in a day though 
nowadays it can be destroyed in a day. But we are here for construction and 
not for destruction. Therefore I submit that this House, composed as it is ot 
,very responsible and learned gentlemen, will support me in this view that Gov-
f'rnment should be given sufficient time to consider this question and to examine· 
it". 
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L l:;ardar Abdur Rab Nishtar J . . 
In connection wIth nationalisation several suggestions have been put forward 

'from time to time. One is that there should be State control; another party 
says there should be control plus financial participation; a third section says we 
must have control as well as controlling interest; a fourth class says that there 
Bl10uld be completely l:ltate-owned services; yet another Class says that for the ' 
'tIme being we may allow internal ~l ~  to be developed by prIvate enter· 
pr:se; and as we have no external aviation at present the Government may con-
sider that so far as this part of civil aviation is concerned it should start as So 
Btnte-owned service. Such and similar other points have been put forwarl from 
time to time for the consideration of Government. Then there are many ,other 
things which soc:alists like my Honourable friend Sardar Mangal Singh would 
like to be nationalised. The question is, what should be the time for a particular. 
kind of industry to be nationalised and which industry should be given priority 
in thIs respect, because we are not to consider a thing bit by bit. We have to 
tl lI~ r the whole field-and the socialists particularly should consider the 
whOle, field-and select and give priority to those things which have got greater 
implic,ations and which apply to a greater nl.!mber of people. Therefore so far 
l1S tht 'question of priority is concerned, from that point of view also I think the 
Honourable Mover of the Resolution will concede to Government this much 
right that theY'lhould der-ide which particular industry should be nationalised 
first and which should be nationalised later on. If it is expected thqt everyth'ng 
IS to be nationalised all at once then I must point out to him with all humbleness 
that so far as this Government is concerned. it is not so rich. it has not got such 
unlimited resources that it can take, up the whole of the programme all at once. 
'rhese are some of the difficulties that I want to t ~ out for the consideration 
-of the Honourable Member and it would appear after cons;deIing them even 
cursorily that the question is not so easy as some gentlemen think, and therefore' 
I would submit that the Honourable the Mover will agree with me that it is not 
desirable 'at present to tOe the hands of Government. In his speech the Honour-
able'mover said that he did not want to embarrass the Government. and I am 
thankful to the Members of this House that they also said that they did not 
wnnt to tie the handfo of the Government and they did not want to embarrnss the 
Government. Of course everybody was at liberty to put ~ r r  his sugges· 
tions for the guidance of the Government. If I have got a correct copy of what 
my Honurable friend, Mr. Joshi, said on this question, namely that the House 
has got the right to make suggestions for the guidance of the Government, let 
me tell h'm that I concede that right to the House. Even if I do not concede, 
the House has got the right to guide the Government, and the Government 

~ will certainly g:ve full consideration to whatever is said on the floor of the 
Rouse. 

I would not deal with some of the criticisms that have been made about 
State-managed affairs. Here thismoming, the Honourable Member rep.:tflsent.-
ing the European Group said "look at the fate of Calcutta telephones", look at 
the fate 0: this, and look at the fate of that-it deteriorated because of nationali-
zation. So far as nationalization of Calcutta telephone is C'oncerned, may be 
that it was not on account of nationalization that the telephone service is not 
working properly it may be due to war because it was nationalized during the 
war. Like other things it was 'probably the effect, of \Var which did not Rufti-
eiently make the enterprifle a succen. I am not prepared to admit that because 
Stote got it, it deteriorated. 
Sir. so far as the remarks of my Honourable friend. Mr. Abdur Rahman 

'Siddiqi, are coneerned about the word 'nation' and 'nationalization' I w.ill tell 
him that everythint:r is in the melting pot. Nobody knows that when the quee-
tiono! t t " ~ comes ~I will avoid the word nationalization-it; win 
be the state ownership of the Centre, or the state ownership of a province, or .. 
~  or any other llnit. ThiR nobody can say. But so fa1" as the fundamental 
principle of nationali?ation is concerned, I for one-and here I am ~ on: 
my own behalf--coTlRider't to be an absolutely salutarv one. And. Sir. I think 
~. ~ are ",ery few people in India--I mean Indians-who will be opposed to thia 
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principle, but as I pointed out the only question is the method, the mannfr and 
the time of achieving this objective. 

Sir, in view of all these things 1-appeal to my Honourable friend, Sardar 
Mangal Singh, to kindly withdraw his Resblution and not inshlt upon its passage 
at trus juncture. So far as the amendment of my Honourable friend, Diwan 
Chuman Lall, is concerned, the views that I have expressed will cle;lrly show 
that I am in general agreement with the substance of it, but there are certain 
words in this amendment which would embarrass the Government-on the 
-question of time, and in some other manner also-and therefore I would request 
him also, since I have declared on. behalf of the Government as a Member in 
charge of this Department that the Government is in general agreement with 
the substance of his amendment, not to r~  his a.mendment to vote. 

Sri K, Ananthasaya.natD Ayyangar (Madras Ceded Districts and Chittoor: 
Non-Muhammadan Rural): The amendment is innocuous. 

The Honourable Sardar Abdur Rab Nishtar: If'he reads it again I think my 
Honourable friend will find that if the object is to give sufficient time to the 
Government to consider it, then the amendment does create some difficulty. 

Sri K, Anantbasayanam. Ayyangar: 'Early' is a matter of interpretation. 

The Honourable Sardar AbdUl Rab Nisb.\ar: Yes, 'early' is a vague term, 
and it might be interpreted in different ways. Therefore, I would submit that 
as I have announced on behalf of Government that the Government agrees with 
the substance of the amendment, then why tie down the Government to a parti-
cular phraseology and press for it. 

Before closing my observ"tions, I will make a few submissions regarding the 
points that were raised by various speakers on the last occasion. The Honour-
able Sardar Mangal Singh wanted to know how many applications have been 
• submitted to the Licensing Board. I might inform him that 86 applications by 
17 companies for 74 routes have been submitted. 

Another point abont which he wanted an assurance from the Government 
was that if internal aviation is for the time being left to the private enkrprise, 
then in that case th:s House will have an opportunity of discussion if there is 
any air crash. I would point out for his information that under the Rules 
certain duties have been cast on the Civil Aviation Department of the Govern-
ment-the duties of inspection, of approval about the air worthiness of aircrafts, 
and all that--and in that connection I am sure the members will have an oppor-
tunity to discuss such points on the floor of the House. 

Seth G ~  Das Sahib referred to Govan Brothers who were managing 
agents of one of the two big complIDies dealing with civil ~ t . My informa-
tion is 'that the interests of Govan Bros. now vest mostly in Indians, and some 
big financier of India has purchased their interests. So far af! the Directors are 
concerned, all of them are Indians. Doctor Zia Uddin Sahib wanted informa-
tion about control of rates and fares. I have already submitted that under the 
present rules the Licensipg Board can control the rates and fares. Moreover 
there will be no question of monopoly of which he had some misapprehension. 

My brother from th. Frontier Province, Khan Abdul Ghani Khan of OOUl"Be 
referred to the basic pnnciple of nationalization and about that I have already 
made remarks. ' I 

Rao Bahadur Siva Raj suggested that there should be some traming .of, ~  
pilots. For his information I may.P?int out that. the Government are. subsldlsmg 
tl ~ clubs and very shortly a. tramll;lg ~tr  Will be opened. ~  of other 
training centres is also under conSIderatIOn. So far as these Centres are 
ooncerned, they will train l ~  radio staff, aerodrome staff, and engineel"B. 

There is one small point in the speech of Honourable Diwan ~  ~. . 
While he was supporting his amendment, he made a casual remark that In India . 
there is DO arrangement for manufacturing even a small part of an aeroplane. 
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(Sardar Abdur Rab ~ t r]. " 
With due respect I would submit that probably.the iniormation of the Honour-
able Member is not correct. There is the Hindustan .Factory at Bangalore, two-
~  of the interest of which vest in the Government of India and one third in. 
the MY80re Government. Over and above this two third interest the Govern-
ment have invested some more moriey in it. Very material parts are manufac-
tured in that factory. 
There was one matter which probably the Honourable Mr. Siva Raj men-

Jioned and that was a.bout communal representation. One of the arguments that 
is advanced in support of nationalization is this that if it becomes a state-owned 
affair, then every community will get representation according to quota fixed 
for ~. At present complaints are that some of the communities are taboo. 
I would only sound a note of warning to those who are dealing with civil avia-
tion that they should take note of such complaints and should not give tIDy 
cause for complaint to any particular community. At this stage this is all that 
I can say in this connection. 

1 am very thankful to. the Honourable Members for their learned and infor-
mative,speeches in connection with this resolution. Different points of view 
have been very ably expressed and I assure them that all the points that have-
been raised will be fully. considered and when the Government has to form con-
clusion and the time is ripe enough for the formulation of policy, then all these-
points will surely prove as guiding factors in the formulation of such policies. 

Slr4ar )[angal Singh: . Sir, I have the right of reply. 

JIr. Deputy President: That was when I put the question and the cl081,Jre-
WIlS accepted, not after the Government Member has spoken. 

Sardar )[angal Singh: ,The question was not put. Nobody knows that the-
q1:estion was put. 

Mr. Deputy President: The Honourable Member on the G r ~ 
Benches has replied. 

Sardar )[angal Singh: The question was not put. The Chief 'Whip shouted 
that the question be put and as no other speaker got up you did not put the 
question and under these circumstances I have a right of reply. 

M:r. Deputy President: I have put the question. I was f;old by Honourable 
Members that there was no other Member getting up and therefore I need n01l 
divide the House. Otherwise I would have taken the votes. I said "The ques-
tion is that the question be now put" and I looked towards Ithe Honourable 
Member and he did not get up. 

Diwan Ch&man LalI. (West Punjab: Non.Muhammadan): On a point of 
ordE'r, Sir, if closure is carried the only person who has got a right of reply is the 
mover of the motien. 

M:r. Deputy President: The Mover has got a. right of. reply. After the 
Mover has replied, then the Government Member has got the right of reply: 
othE'rwise not. 

Several Honourable )[embers: No, No. 

M:r. Deputy PreBldent: The Standing Orde!' says: 
"A member who has moved a motion may speak again by way of reply and if th& 

motion is moved by a non·official member, the Member of the Government to ~  depart-
ment the matter relates may, with the permission of the President speak (whether he hall' 
previously spoken in the debate or not) after the ~ r has replied." 

Tha words are " t~r the mover ha.s replied" .  ' 

DiWaD Ohaman Lall: Therefore the position is this: if the mover 'of the-
'. Resolution desires to exercise his right of reply in spite of the fact that. the 
Honourable Member has spoken, the Honourable Member will then be given 
if you so desire, his right of reply again. • • 
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The Honourable Sardar A.bdur B.&b lfiBht.&r: Sir, I am not an expert of 
par,tiamentary procedure but if I have correctly understood it, ~  standing order 
which you have-read out means tws: that the Member of G r ~ haa got 
a right to speak once before the closure motion is made and once after ;be 
closure motion is carried, in that case he can speak after the reply of the mover, 
if he wants to give a reply. When I got up after the closure motion the learned 
mover would have been perfectly within his rights to say that he has a right 1ct 
reply. When I got up after the closure the Honourable Mover could have said 
that he wanted to exercise his right to speak and that I should speak later on. 
I ha.ve ~ now and though I do not grudge him that right if Mr. Depu1;y 
President accords him. Under the Standing Order he cannot speak. I am only 
giving my reading of this rule. It gives the last word to the Member of the 
Government aft-er the closure motion. . 

Mr. Deputy President: I have given my ruling as the rule has Leen inter-
preted in this House on many occasions. As a matter of fact this happened In 
my own case in 1921 and I was debarred by Sir Frederick Whyte at that time 
and since then I have seen that the same ruling has been applied in this House. 
I am afraid the Honourable Member has lost his chance, which he had. 

Sardar l!&D.gal Singh: The closure motion was neither put nor carried. Ask 
the Reporter. 

llr.Deputy Prealdent: The Honourable Memper knows perfectly well that 
the Chair did put the question "The question is tha.t the question be put." and 
from all sides of the House nobody wanted to -get up. I did not think it neces-
sary to take the vote of the House but the question was put. Of course if the 
Honourable Member had got up then, under this rule he had the right to speak. 
On the present occasion the Honourable Member comes under this rule and I 
&Ill afraid this cannot be allowed. If however the Honourable Member wants 
to withdraw his resolution, then I may r ~ him to do so. 

S&l1lar Jla.Dgal Singh: I have not been piven an opportunity to reply to the 
debate and I cannot 8ay anything now. 

Sri J[. AnanthuaY8l1&lD A.yyang81: There is no di1!erence in this particular 
case, because the Honourable Sardar Abdur Rab Nishtar is not a ,member of 
this House. He has no right to speak except that he has got the right to r ~ 

this House. But he cannot exercise the right of a Member of the House. He 
call onI-,. address the House and the Honourable the Mover has tlli right of 
reply. . 

Mr. Deputy President: '!'he Honourable Member probably did not HSlen ~ 
the wording of the Standing Order. The w<1rding is ~ t a member of lhe 
House but the wording is "member of the Government to whose department 
the matter relates. " n ijl not necessary that the member should be a member 
of this House. 

Tbe Honourable Sardar Abdur Rab 'Nisht&r: Sir, with your permission, I 
v.-ould submit that if the Honoura.ble the Mover feels inclmed to withdra.w his 
Resolution, then it will be in ·the interest of the House if you in exercise of your 
special powers give him the right to explain why he is withdra.wing his Resolu· 
tipn. 

Kr. DepUty Pre8ld8llt: That can be given, but no. the right of reply. If 
the Honourable Member desires to withdraw tEe Resolution he can explain why 
he wants to withdJ;aw. 

S&rdar Jla.nga.l Singh: ~ r  I am at a dlsach-antage when I haw to 
address 8 hungry House and I do not propose to detain Honourable Members 
longer here. In view of the remarks made by the Honourable Members on the 
Treneurv Benches that they have taken charge of the Government at a difficub 
iime and that they have had no time to consider aU these things, I do not want 
to hustle the Government into &. position about which they have had no time ~ 
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consider. But I would request them while ~  are considering .me question to 
keep in view that certain lines should be ~r t  by the .State and certain lines 
mo.y be given to private companies. We will then be able to judge the results 
after sometime. 

Another point which I would like to urge is illa_ in entering into contraots 
with the companies the contracts should be short ones, so that. we may be able 
to review the policy if necessary. 
With these words ! seek the permission of ille House to wi\bdraw my Resolu-

tioa and if I may say so, I would like to accep' the amendmenjmoved b:y my 
Honourable friend :Qiwan Chaman Lall. 

(The Resolution was, by the leave of the Assembly withdrawn.) 

The Assembly then adjourned till Eleven of the Clock on Monday, ille 18Ut 
November, 1946. 
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